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MR. CHAIRMAN: I am afraid tor
paucity of time 1 may not be able to
press for that. The House would
forego the non-official business on Fri-
day, and then we definitely adjourn
on Saturday.

st TAR@Y (3T Ne)
am sfefora € & fgq & o w3
tw S AT A @y

SHRI A. D. MANI: §g 3Gt & &9
§ o7 9@

SHRI M. C. CHAGLA: Before Mr.
Rajnarain speaks, I have another sug-
gestion to make. Do away with the
non-offi ial business on Frida { and cut
down the lunch interval tp half an
hour. At present we are having it for
one hour. If we cut down the lunch
interval to half an hour only . . .

SHRI LOKANATH MISRA: It
would not serve any purpose.

MR. CHAIRMAN: The House, it
seems, is not ready to give up its
iunch, This House is accustomed to
lunch while the people elsewhere gre
tiot accustomed to lunch. Our House
seems to be accustomed to lunch,

SHRI M. C. CHAGLA: May I sug-
gest half an hour?

St THATCA : OF a1 A & I
oY 72 o3 & & o= & awg T &
TETFEA Io10 | fFaa) wATg 98 *
o faasy A wITEIga gIgwal
7g 2@y § o+ a3 ¥ wawdl a1 QU wTE
3 e gt & it faam gy ; wgt
QU ITER A AT A5 WA {1 A A
W AF aqEE TS wH

=y st : g § S w@ar g,
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AN HON. MEMBER: What is the
decision?
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MR. CHAIRMAN: The final deci-
sion is that on Friday we shall have
no non-official business; we will carry
on the official business and we finish
on Saturday.

SHRI M. C. CHAGLA: Ang lunch
interval for half an hour.

MR. CHAIRMAN: No, no.

SHRI M. C. CHAGLA: One hour

MR. CHAIRMAN: I would leave
that to be decideq from day to day.

SHRI A. D. MANI: May ] suggest
that if necessary the House may ad-
journ at 5-30 P.M, instead of at 5
P.M.?

MR. CHAIRMAN: 1 think at this
moment the only pucca decision we
can take is that the non-official busi-
ness on Friday w’'ll not be there; we
shall have ¢fficial business, snd then
we adjourn on Saturday. Rest of the
accommodations can be made during
the course of the day, each day.

THE APPROPRIATION (No. 4) BILL
1966—contd.

SHRI LOKANATH MISRA (Orissa).
Mr. Chairman, Sir, before gdealing
with the Appropriation Bills, I would
mention that Mr. Bhagat, in the course
of a personal explanation the day
before yesterday, said that he had
nothing to do with Mr. Patnaik’s In-
cometax affairs, that he did not
instruct.

THE MINISTER OF STATE IN THR
MINISTRY OF FINANCE (SHRI
B. R. BHAGAT): He is misquoting.
That sentence is not there. 1 do not
know how this subject comes in here,
Secondly, he is referring to my per-
sonal explanation and is misquoting
it. 'This is not relevans.
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MR. CHAIRMAN: You cannot come

to that gfter he has made a statement.

SHRI LOKANATH MISRA: He
made a personal explanation and I
was not allowed time to reply to it. I
have also something to say.

MR. CHAIRMAN: No. The expla-

nation has been given.

SHRI LOKANATH MISRA: I am
not referring to tnat, I will only say
that ag a Minister he had nothing else
to say but to contradict whatever I
had said. I never expected him to
admit it.

MR. CHAIRMAN: That is
view of 1it.

SHRI] LOKANATH MISRA: There-
fore, 1t was not surprising to me when
he contradicted the statement I had
made. I had my information.

your

MR. CHAIRMAN: You want to
communicate the fact that you were
not surprised. ‘There are many things
on which you are surprised and others
on which you are not.

SHRI LOKANATH MISRA: Coming
to the Appropriation Bills, I would
Iike to say a few words about foreign
exchange, As you know our country
hag almost become bankrupt so far as
foreign exchange is concerned. Each
Ministry is trying its best to save as
much foreign exchange as possible,
The Prime Minister has been giving a
lot of emphasis on saving foreign ex-
change wherever it is possible. I have
come geross g case where the Finance
Ministry has been very lavish in its
sanction of foreign exchange to the
Government of Orissa. It is a case of
purchase of tractors costing Rs. 3'5
crores when each rupee in foreign ex-
change is precious now. We cannot
even go in for the purchase of food
for which many people are dying in
the country. There has been a lavish
sanction of foreign exchange to the
tune of Rs. 3.5 crores for the purchase
of tractors, not for ggricultural pur-
poses but for transporting mineral ores
from Daitari mine to Paradeep Port.
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SHRI P. C. MITRA (Bihar): Is it

tractor or trailer?

SHRI LOKANATH MISRA: Trac-
tors which are available in India.
Ashok Leyland is producing tractors
heavier than the one that is being
brought from Japan. The present
order has been placed on a firm in
Japan, from Mitsubishi

SHRI MULKA GOVINDA REDDY
(Mysore): Through whose good offi-
ces?

SHRI LOKANATH MISRA: Must
be through the good offices of one who
goes many timies outside and a gaad
deal of commission would be obtained.
That 1s the purpose why the orders
have pot been placed on an Indian
firm but has gone to 5 foreigner. We
have here good tractors being manu-
factured by Ashok Leyland and they
are prepared to supply the material
within six months. All these have
been gverlooked. There was no tender
called which js the worst part of it.
It is all on negotiaticn basis. Nobody
knows what is the price of each trac-
tor. We are told that it would be
almost a lakh of rupees for each.

SHRI B. C. PATTANAYAK
(Orissa): Have you any knowledge
about the particular Indian firm?

SHRI LOKANATH MISRA: I have
the papers here.

SHRI B. C. PATTANAYAK: Which
is the firm?

SHRI LOKANATH MISRA: Ashok
Leyland. I do not know whether...

SHRI B. C. PATTANAYAK: Then
he must know everything.

SHRI LOKANATH MISRA: I do
not know if the hon, Member has been
appointed in the Finance Ministry. I
am asking from the Finance Minister
ahd I know that the Finance Ministry
is in possession of these materials and
nebody else.

SHRI B. C. PATTANAYAXK: You
must know
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SHRI LOKANATH M.SRA:
the Finance Munister to repiy.

1 want

MR. CHAIEMAN: Mumbers will
please nowe that tacr. 1, very litle
tine and if 1aterrup..ons, aie ieft out,
it wiil be better because I w.l. not be
able to allow mcre than ntieen
minutes to any sgeaker.

SHRI LOKANATH MISRA: I want
to know irom the Fiuance M.nister
himself why Rs. 35 crores of foreign
exchange was sanctioned 1n f.vour ot
the Orissa Government for the supply
of these trac.ors when tractors are
indigenously ava lab.e, + hen they are
manufactured in Inda gnd do they
not want to boost up the I dian manu-
facture? Why did they sanction
foreign exchange fcr s-me individual’s
gain? I had submitted :esterday that
I would 1 k= the Fool1 Min'ster and
the Home Minisier t) be present here
because I have a svecific po nt which
has glready been brouglt to the notice
of the Focd Minister. T want to raise
that question in the House. 1 do not
find the Food Minister and in his
absence I shall have to deal with it.

MR. CHAIRMAN: Have you told
me?

SHRI LOKANATH M:SRA: 1 had
writien a letter, Now food has be-
come so scaice 1n the country because
of lack of production but whatever is
there we neeq it to be distributed
evenly and we have to see that
nothing is wasted. 1 will give a speci-
fic instance how the millers jn Orissa
are taking advantage of the Supply
Minister’s negligence and leniency and
hence a lot of rice is wasted, may be
it is smuggled to Calcutta through the
connivance of some juthorities there.
The facts are these. From Balasore
district alone through Government
investment the procurement is of
150,000 *onnes every vear and from
the other districts of Orissa the pro-
curement is 50,000 tonnes of paddy.
The entire procurement of paddy is
2 lakh tonnes gnd is done through the
investment of Government money and
the mill-owner has not to pay his per-
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sonal money for it. This is given to
the muillers for milling and the normal
recovery in paddy in Balasore 13 71
per cent., From 100 tonnes they are
expected to recover 71 tonnes, milling
charges being paid separately.

SHRI B. C. PATTANAYAK:
bo:led or raw?

Is it

SHRI LOKANATH MISRA: Both.
He seems to be taking the brief of the
Orissa Government.

SHRI P. K. KUMARAN (Andhra
Pradesh): Perhaps he is in full know-
ledge of the facts.

SHRI LOKANATH MISRA: Maybe
hz is one of the beneficiases.
(Interruptions.)

MR. CHA:RMAN: Please let him
proceed.

SHRI LOKANATH MISRA: Even a
conservative estimate will be that it
can never be less than 67 per cent, and
the Food Minister would have vouch-
safed for this i1f he were 1in the House.
The Orissa Government was recover-
ing only 63 per cent. But after a lot
of mnsistance from the authorities—and
I will not mention who those authori-
ties were, they were authorities h gher
than the State Minister—it was ra'sed
by just 1 per cent, which means 64
per cent. Now there is a margin of
3 per cent only. But this 3 per cent
gives Rs. 30 per maund and at that
rate it comes to as much as Rs 48
lakhs annually which is now taken
away by the millowners. No Minis-
ter with the normal standard of intel-
ligence would have allowed this with-
out having a hand in it. This entire
money is being shared by the mill-
owners of Orissa and the State Minis-
ter. This has come to the knowledge
of the Food Minister here and I hope
it has also come to the notice of the
highest authority in the Government
of India. T know that is the position.
T want this to eome to an end imme-~
diately. This must come to an end
because when people in Bihar and in
Uttar Pradesh are starving for food
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these people should not be allowed to !
take a po.tion, smriggle away a por- |
tion of the paddy given to them by ‘he
Government for milling at the ex-
pense of the general puble. I would
expect a reply to this from the Food
Minister and I hope he will make a
statement on this puint. !

Next I come to the discrepancies in
the Home Ministry. The hon. Minister
would have seen the Sixtieth Report
of the Public Accounts Committee. I
hops you have also seen it, Sir. The
fact i3 that there are certain very
adverse comments in it against the
Kalinga Airlines. One of the com-
ments of the Public Accounts Com-
mittee which vou will find in para 2.

47, on page 14 is this: |

“The Commi‘tee are surrrised
that the Kathiu Comm’ttee Report
which had menticn2d about the ‘in-
eomn'ete test fight repor's’, *honon--
ing of instructicnrs more in the
breach than in the observanc2’ both
b the pilots and engneers, nom-
maintenance of stnres to the ‘no--
mally arcentad aviition s'andar’s’;
9ark of vigilan-e on the part of |
comnany's man~gement over th2
fiving art'vities of the pilo's in
their eranlov’: ewhmis<’on of ireor-
rert 1nad manifa-ts with foroed sig-
natn=ag. etc. bod migsied Govern-
ment’s nnatica gt tha tima of award.
in~ contract tn tha Cemnanv in 1960,
and at its subsequent renewals.”

This is 2 e~mp3n~ which is ded'ing in
frond. Tt hos A=t with far~erv, All
this is mentipred in the Public Ac-
enunts  Committe~’s Renrrt. PRut all
the <ame thig comnarv hns ot the
renewal for the second +ime, Y know
who the nrovrietor of this company is.
Unfortunatalv encugh he comes from
Origsa. He had to earrvy  foodgrains
for neonle who were war-stricken,
people who were earthquake stricken.
Three starving neople had to be fed.
But heros in this Report mention is also

made that all the foodstuff was not !

carried to the people for whom it was
intended to be carried, There were re-
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statemtnts by Members of the ruling
party in their Parliamenttary par.y
meetings, that much of the foodstuft
had gone wuaderground, had been
smuggled into Pakistan or 10 some
market in Wes. Bengal for black mar-
keting. This company has dealt in all
irregularities and al illegalities that
are possible, The only d'fference bet-
ween Dr. Teja and the proprietor of
this company is thac Dr. Teja had
swndled the Government oaly of
money. But this gentleman.

AN HON. MEMBER: Gentleman?

SHRI LOKANATH MISRA: This
adventurist of Orissa has evaded
taxes. He is ambi.ious and has awind-
led the Government of crores of
rupees, through his airlines, through
tax evasions and through maiy other
means. I would like that the Home
Ministry should immediately dis-onti-
nue this particnlar contract. In view
of the Public Accounts Committee's
Report this contract must come to an
end immediately.

MR. CHAIRMAN: [Your time i8
up.

SHRI LOKANATH MISRA: I will
takt only another two or three
munutes, Sir. They have also suggest-
ed an enquiry committ~e. I would
like to know frem the Government if
that enquiry ccmmittee is go ng to be
set up and when it is goinz to be set
up. Since this is a suggestion cr a
recommeandation from the Pu“l‘c Ac-
counts Cemmittee T hope there will be
no hesitation on the part of the Gov-

ernment to ‘mmediatelv set uo the
enquiry committee. In the other case
relating to Mr. Bhoothalingam. the

Government immediately set up the
committee. That was a case invo'ving
an officer, This present case involves
one of the adventurists of the Cong-
ress party in Orissa and it would be
definitely a test case to show whether
the Government wants to erradicate
corruption or not. even if it involves
one of its party members,

AN HON. MEMBER: Leader.
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SHRI LOKANATH MISRA: I am
told he 1s a leader and he 15 in charge '
of the elections for Congress 1n Orissa.
Sir, this 1s the sort of persons who are
placed in charge of the elections 1n
Oriwissa. That 1s the pity and that 1s
our musfortune. We have to put up
with that man who 1s a smuggler, who
18 a tax evader and one who 18 a
swindler. Naturally I would like the
Government to immediately announce
that the commitiee of enquiry has
already bee. set up. Ip that case I
shall be only too thankful to the
Government because then I would be
certain that they are doing their best
to eradicate corruption.

DR. SHRIMATI PHULRENU GUHA
(West Bengal): Mr. Chauman, Sir, I
rise to support the Appropriation
Bills, 1966. While I fully support the
Bills, I would like to place 3 few sug-
gestions of mine belore the Govern-
ment. It 1s a pity that whenever there
1s any need for curtailment 1in the
Budget or in the expenditure, Educa~
tion and Social Welfare are the”
casualties. ‘The amounts spent on
Educafion and Social Welfare are very
low and they form a small percentage
of the total revenues and naturally
the money spent on Education and
Social Welfare is too mmadequate. In-
vestment in Education and Social Wel-
fare 1s the greatest and most valuable
investment because that is investment
on human beings and on human per-
sonality We all know that Educa-
tion has never enjoved that priority
which it should have in the process of
nation building, According to me it
should have the same degree of high
priority as food production and popu-
lation control.

It has ben argued that Education is
a State subject. But I submit that the
Central Government has its own res-
ponsibility for providing free and
compulsory education to children in
the age group 6 to 14. This is a consti-
tutional directive and therefore it is
fncumbent on the Central Government
to see that thig constitutional directive
is given effect to. I should like to

remind the Central Government that
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the Central Government 1s primarily
responsible for formulating g national
policy and programme tor education
for the ecountry. Not only should the
Centre formulate tnat national pro-
gramme but 1t is the duty of the
Centre to see that the programme is
implemented.

I feel that i the case of primary
school children free mid-day meals,
free books and even free c othing
should be provided to the poor and
deserving children. In this connection
I wauld like to say that if gne goes
out mnto the vilages, he will very
often see that the children cannot
come to the primary schools hecause
they do not have even proper clothing,
not to speak of books, Even in a
city like Calcutta 1f you lake the
average primary school child you can
see that the child goes to the school
without proper meals &nd clothing.

Next I should like to submit that
teachers’ salaries should be increased
with the rise in the cost of living
Teachers are the buiders of the
nation and we always tell them that
they should make sacrifices. But in
other fields we do not find that kind
of sacrifice and as such I feel teachers
should have at least the .minimum
basic amenities of life. I do not say
you should give them plenty. But at
least the minimum amenities of life
should be given to them if we really
want them to spend their time and
energy for the children and they
should inspire their students.

We have discussed about students’
unrest in this House, so I am not going
into that sobject now. 1 feel that this
students’ unrest is part of the general
unrest in the country, in this connec-
tion I am glad to say that Mr. Chagla,
when he was the Education Minister,
said in one of the meetings that he
also felf that the Vice-Chancellors
should be appointed on grounds of
merit and not on political grounds.
Sir, I had spoken in this House about
two years ggo that if we want that our
students should be jnspired by the
education they get, we must look into
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thi. question or appointment of our
Vice-Chanceliors, 1ne  Vice-oaalce.-
fors should no. only be good aaminis-
trators but they should also know how
to deal with the students. And I feel
that 1t is not always logical to say that
any good administrator can deal with
rhe students also. A different tyre of
Jsychology, a different type of men-
tality, a different type of training 1s
needed to deal with the students. So
I would appeal to the Education
Minister through you, Sir, that in
futiie all appointments of Vice-
Chu .2cllors shoyd be made on merits,
merit in the sense that they can deal
with the students. For the adminis-
trative part, surcly he must have
some knowledge of administration but
there will be a Registrar and the ad-
ministration could be left to the Regis-
trar while dealing with the students
will be the job of the Vice-Chancellor.
Unless the Vice-Chancellors can
inspire the students we cannot expect
the students to be inspired.

I would like to qraw your attention
lo our procedure of administration.
Qur system of administration is so
time-consuming that even g small
thing takes a lot of time. If seems to
me that time has no value to us. A
file goes from one table to another,
from one corner to another corner
and even a small thing takes a lot of
time. I do not know how much money
it costs if you calculate the time spent
by the officers, clerks, peons and
others., Unless and until we get rid
of this outlook I think there is no
chance of our doing anything in cor-
rect time. We have gocd plans but
everywhere we find that our plans are
not executed in time, That means we
do not get proper returns and because
of that we are landed in the position
in which we find ourselves today. I
would also like to say here that the
system of administration is such that
it gives a feeling that everybody is
dishonest because they start from a
small thing and g0 on checking,
rechecking, rechecking and so on.
But, Sir, with a little knowledge we
can see that our people are not dis-|
honest. 1 feel that if a proper atmos-:
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Sir, 1 this connection 1 would like
to say that 1 olten wonder ai 1tae
sysiem of paymeunt of dearness allow-
ance. 1 know many ot the people
may not agree with me but 1 sirongly
feel that the D.A. should be paid 1n a
different way. ‘lhe D.A. 1s paid to
meet the rise n the cost of living but
what do we find? We find that the
lowest paid mdn gets the lowest
amount ot D.A, while the highest paid
man gets the highest D.A. 1 have
never found any logic in this and I do
not think ; will ever find any logic in
it. I would request the Government
through you, Sir, to look into this
because there js no meaning in giving
Rs. 5 as D.A. to a man who gets a pay
of Rs. 90 and Rs. 200 as D.A. to one
who is getting a pay of Rs. 2,000,

SHRI AKBAR ALI KHAN (Andhra

Pradesh): Then in kind also.
DR. SHRIMATI PHULRENU
GUHA: I am not talking of the bene-

fits in kind; I am only talking of the
cash D.A. here.

On the food front 1 would like to
say that the Government should not
look to the interests of the producer
only but should look to the interests
of the consumer also. I would like
the Government to consider whether
a subsidy system of food can be intro-
duced in our country. I fzel that is
the only way we can safeguard both
the producer’s and the consumer’s
interests. I know it is a very compli-
cated system and it might take time
for the Government to work it out
but I think the time has come when
the Government should take it up.
The system of subsidy should be there
either with the producer or with the
consumer. It is no use giving 3 few
rupees as D.A. when the prices of the
basic foodstuffs are going up and up.
Here I may add that in the last war
England could fe=d all her people
with this system of food <ubsidy. Our
Government can look into it and work
out a formula.
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[Dr. Shrimati Phulrenu Guha.]

Sir, I wouid humbly say that it is
no use saying that our goal is socia-
listic society. We must try to reach
that goal within 3 minimum per.od of
time. And to reach that objective it
is hizh time that = the Government
came forward to bring about a reduc-
tion in the disparity between the top-
most paid person and the least paid
person, if not jn every sphere, at least
in the Government sphere. 1 know
there is a certain amount of protection
for the industrial labour but there is
no protec'ion for the agricultural
labour. We want that production of
foodgrains should go up but we do not
give any guarantee {0 our agricultural
labour. We do not g've implements or
g"eds as help to our agricultural
labourers.

I would also like to say that the
Government should come forward
with a Bill about the Privy Purse. 1
know there is a constitutional obliga-
tion but I also know that it is not fair
to go on giving Privy Purse generation
after reneration. I feel very strongly
that something should be done. There
shou'd be a gradual curtailment and
we should finish with this system of
Privy Purse.

SHRI B. XK. P. SINHA (Bihar):
What about the properties of others?

DR. SHRIMATI PHULRENU
GUHA: Sir, mv last point is this. We
talk about austerity. But we see the
number of telephone calls made by
different people. 1 am sorry to say
this but I have seen people for coming
from Dum Dum to Palam they put
through a trunk call to send the car.
This is the way we practise austerity.
I would like the Government to look
into these matters. ‘There should be
some maximum prescribed for tele-
phone bills gnd for D.A, and T.A. also.
The number of meetings should be
cartailed. I would also request the
Government to see that if the Govern-
ment gives any party that should he a
ron-cereal party. The Government
should set the axample in this regard
eveept, ot course. when thev give
marties to foreign dignitaries.
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1 would also like to refer to the
Publications Department; there is so
much wastage of money there. I think
they should revise their programme,
Many of these pamphle's in English,
I think, do not help anybody; pamph-
lets like ‘How to disvose of Waste’
‘How to donate blood’ ‘How to save
Drinking Water’ and so on. If th2sa
are in regional lansuages I can under-
stand, it is all richt but the peopie
who know English normally do not
go in for these pamphlets.

With these words, I thank you, Sir.

Y TRATCAO (I IR ) ¢ WWA,
53R 61 FUE 30ATH 71 TR €AV
gaq @ed #¢ 39 g o fag, ®
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st A TCAW s, s e,
qificra fag 9T g¥ g@eT aEw
QAT |

o aanafa T F R A
m o

it I § ag fAaew a3
T &1 AT A g yaw fhe fegr
SY FY HATFATE AT AEAT §, WIW
& =W 9T F T]T AT AT TAEATF
fasr isNEa i sad A F
gn @ fa=x fama 29 & @a ar
g 1 sui fog, o, § o ag Ja g
AR =mgar g 5wl gra fdc &€
o foa fagr ot 59 a #1 7% qmd,
TH I #1 93afg W BIET | F AR
W

“After Chinese aggression did
Commerre Ministry grant import
licence for Defence production for
one crore rupees nylon fibre to ano-
ther impnrt export company and
Commonwealth Synthetics Ludhiana
Question >

AT & W & I FIAG HATT X
wacy fadfere gfemar w g
FEOHT F) TF FAT TIT FT T A15-
ga faar

“Was Textile Commissicner later
instructed distribute uniformly actu-
sl users quostion.”
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w7 & yoR gy ST AT

f& Fraa fafawdy &1 ag @ W

T o waw B gwTd HAm ¥ WY

T a1 St aufem g S odf 5w

AT & TG WA WIS A Y
afermer Faga e &

TF SR ARAT § |

“After Pakistani aggression Indian
Federation on behalf

Govt. of India allowed special
licence import two crores.”

qrfeaTYT gaer F arg 3fega adqq
faeq Seta 7 9T g AT G §
A FUT YA FT WG TUIE ARAG
w@ier fFar

“Why this quantity still lying
unused . . ."

Tg g Y g f gg S @teme
YT 93 WHT W RA9T H AG) WA,
T T § |

“ . . . because Commerce Minis-

try, Defence Minisiry, Tex'ile
Commissioner unable agree equt-

able distribution actual wusers in
absence defence need.”

T G FTH F LEE gy
T R A or oo A
5 Y fepae frat faa oo g vy
# g fafredy o) feme fafawd
O IFgeEd Hf@T aEy ¥ nave
¢ 98 uF faermfarg o a8 o @ §,
gafae &Y FAUT A FT AT 9T qF
fam &= ¥ o3 guast & | Fagr anga =y
T, § ST =rgaT g fF ag sage e
% 97 9g FERER wEen § |

o Sl g €@aT §

“Confidentially collusion in Com-
merce Subramanium source very
reliable.”
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[=f <ra=T o)

azq @ feemefas q9 ¥ 78 9-
FA & f FAd varas § F1E 9 A-
o AR §, WIT St ST g 6 €
=T AR

SHRI ABDUL GHANI (Haryana):

V. Subramanium.

T TRATCET : TS e aAT feedy
FFQ 2, 3 AN ¥ @WE 21 A4,
tqq, ATF a1 9F T q 0F fqqe
feus & & A g, 7w & 99 a7
T WL A 797 | (% ag swEmi AT §
HiT afg ag sATgR AT I AT ST AT &
g FET ST Al WX WY TE AR
IO AN F T &1 a1 FAT 987 &
gl ST AT ZEATRT & FL T AT
Tfgy | FRO FAT E, FIIT FIT TTY
&7, &1 & AT IR & T FT /A
AW STWHR ITIWH IR,
srwe, fora 2o Y S w@r gy, e ew
FT FAAT ATV Y, SET 7 & AW FF 7F
gl, 7 afcqd a1 7€ g1, 7 | F uFH
S M 7 ewlag ey AT AR A
afaa &7 & & &Y, 39 Ao H W A
YRR FAZT BI9T AT I AT ¥ q@ig
FI AT a8 TR T4 &t 279 ¥
JAT ST ITAT A& HeF FT AT G |
§ aHgAT g £, A, AT W 54 Sreraa
¥ was sfawrs &< 7

=) Firewg gt (Frgr) @ waE A

ot TATIEW : ANET, § oA
2T 9XAA AT AV GRA 93T TZ 9ET,
iy w3z ¥ far ardr S wewm7 oov
T FI &, g9 Gt F f wmraawd
i gEfTdr gAT F1E IR 5T AT
¥ 8 I AE T FIF qET FT AT g,
wiea &1 gusgg &, ar e S #7 g
qrr gl gag faer, s, & 56 #t
qf ]AT F:

[ RAJYA SABHA] Appropration (No §) 3854
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“ETT AT A AT AT § TS GATH
1| 5@ ams W ag gy @0
JTgATE I A 39 fae =, AT
1 HT ST A1 A e A1 mmaw
@A Aty ) gaw fa@ @ W
HIATT & AT I@H! FAR 741 T 7177
AT gf Farx T AT A IR T
q I A FATA @ | § G0 g TR
98 FT YA A & ford e ot F7 ag
TFT FTH E W F 7 frar s Fg T
FTZAT & ST FHT FHT F9 T § AT Fga
T & fF e @Y 72 g /e are
T & zafed ag #31 a8 F| IANT
A1 AT ATEAT 3 qE AAY, WA HAY
FI GaTF FAHT g A1 gurR 7 faa
AU @Y, U FT 86 o TR
aFG 5 oag gerd arfe s
FTLATAT FT JIF & AT I¥AIT F0 {5
qg TR ATHE T F T | TG TF
ey S A forg fean & s A nfew
g fair WY dare g AR gafay
H 4417 g &, 9a% fqwad €1 g s
T T fF oo Sent | & damEe
AT &Y 28 O FAg SATF FAT
g fF ATeF & X 7, o WL A &
U F, §F F1 7478 F30 AL AeH
1 Bl faasr gw w9a o9 § a8
ATEH &, WX T IH W gH 39 ARH
F1 UF &, a F & a7 Jarc &1
oS F ;T & B T q9 /g 5w
aud o gara ag = g & a7 A ?
T ST w7 WeE fTET o7 1896 ¥ AR
1901 | 9T §F @7 A& &P AN
oY & a7 AT A K W A 97
W21 ¥ uF oA Y &1 gre FEgE ar
st F fag ar

ot gunfa . 7w Fifoe, # e
& EYFAT AE ATEAT AT HTHA aF ar iy
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AN fad R A WE ¥ a0
H3T §, 76T §, A ANHeEA faet aX
AR FS FIarT A0 |

H UHTREw ¢ A WK
e fad g ag a9y #7195
T & A a7t 27 wtem faw Y
@ oF wWF g @ s ar faaw
faarr § a3 fay s a@ 6 FAT &
"y .

sft wamfa g @ fawrn o
T A1 @ &, W UIELAT 9T AT TG
g1

5 TATEED : CFEF A 8,
ggar ...

off Il . wOEr g@aTer & Y
aAf s, wfr ¥ ar= fame amr )

| ATREW : g8 fFEnT @
T § AT AT LI G, ar ;T
93 AT | ITH AT qAG ST &Y A |
a F &g <@ v fF ey St F FRqRan
T HYAT AT T, T o Feyzar
T AFT ) wEAr A7 93 9T gwer faer
g1 Y S 7w IR a8 A
g aag ¥ fuelt 2, 5797 aee I
AR T St T IuFT gz Foar faur )
aielt s 7 fafrag =w § 9E Ty
faar & fr & g7 g s w1 € 5
AT (9H FI S 94 fredt & F e
#Y fafa § 3 st faolr fafr 78y &
WA { ATH I AT AT g, T
Y /AT AT 43 g § ITH faaer W
fast g€ & 7 A7 wa=rar & fF e
gfar ey St 37 @99 9y W faaam
gt AEad H guq F99 qgr & %
SR oy ¢ & g AT ge e
TSy gAr ww 7 T fy oA
ATAH AEY S Trguee AT foar ar ag
FgW fegr ar ag@n

[3 DEC. 1966]
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- u‘..?/ . u'ui b‘b 9As, \_,,&
? A

+[sft wreaT w @ wg ¥ fwx? ]
$ft THAREW ¢ d gI F@IEAT |

L".f; - U :l,.‘.i ‘515 w

- uﬁ-:’-x-! &r‘f

st s Wl @ AE, A,
e ECIER AN

Y2 K e o o983 "'*".1,_;“’73'

o et Y Ak ayaliee
L‘[’ )-SL%

P N T P LR SN EJy S IT

¥ 8 5w wdliy

JCY VAP S GRS VRN Y RN ¥
’l L}i’) LJ*,A x.if',& ’J) L(.—' U’l 8)§57
y? b:&_‘ﬁ ,’-,0 ?S t.\’«f ”S L'J J'\.)
lefy 5 gaid CKd g gyl W LT
S A ¥
dh&'f fyad =y & > ok Iyasf

B> Ly Sy yee L3 Way

PY TS T SIIPR| VIR RUE O LR

N SNTY iAo %y !’fl""
- At

iy weir fezad (Sweowaw) ¢
@YA FTGICET AT IR FTZILET T Haad
gl ag dfsq it & 9T 9T ATFT & TR
% §T W/ ST FAHAT AT 1 TH gHA
g€ W1 I TS FE gET 497 98
gam § Trfas g srar ot 7T arg a Y
T FSle ST AT AT HR T ghA
TF T@T AT A1 {6 @91 | =«@r Shav
gt | Efgmr e S & g -sfEw ey
S F AR & A H AR/ A 4 § a8
T T ST AF R

+[ 1 Hindi transliteration.
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FrT At qar qwary wlE W@
(sitmet gfeaar miet): & oo fadae
F7a1 M fF FE AW g, 77 e
T2 a1z 8, afew T =1 6 gy wifaa
q F 1L T g A faar a1 4% g w6y
gug faa a5 1 3 faar @

&t TAKITAN : TY 9T AT qreq
Namaa g AFE, qF I @

&t srawE Al o O 8, FEIE
T A FN

ot TATREW @ qF S g @
& sfraat gfe T aidd) ST 3 oF g A
S&Ta § a1 faur) w=wr g fFs I @@
g F N 9FTw F A7 L, fF IAET Wy
& gaat X faear ok fogfqar ¥
Y gR We § faw &, ST @1 gan ?

SHRI B. K. P. S NHA: Sir, this is
a supplementary Appropriaf:on Bill,
There are certain rulings, not ame but
a series of rulings both in the Central
Assembly, the Provisional Parliament
and the Lok Sabha that when & sup-
plementary Appropriation Bil. is be-
ing discussed or debated onlv niatters
that form g part of the particular
grants included there or matters that
have arisen after the origiral Ap-
propriation Bill was passed cou'd be
raised. Something that happened 15
years back or 20 years back when a
child was born or when a child was
initiated in some religion, all sorts of
things cannot be brought in g discus-
sion of a supplementary Appronriation
Bill. Therefore, the hon. Member,
thoueh he has got a right of full clari-
flcation, within the above lumils, he
cannot raise such issues. It is not per-
tinent to raise such issues when we
are discussing a supplementarv Ap-
propriation Bill.

MR. CHAIRMAN: I geem tn agree
with vou. As a matter of fact I point-
ed that out.

[RAJYA SABHA] Appropriation (No. 5) 3358

Buil, 1968

SHRI BHUPESH GUPTA (West
Bengal): Not particular cas? What he
is saying is strange, When Appropria=-
tion Bills come up for discussion in
this House, we can broadly cover
poli~ies also, and the proceadings are
there; the fourteen years’ p o-eedings
wil tell you. T am not dealing with
pir icular things 'at all. I have not
indicated any case whatsoever. But
if you think in terms of rules, do not
trv to fodify the rules in this manner.
That is what I say, Do not try to
modify them. Something he said; the
hon. Prime Minis er has repudiated it,
the matter ends there.

MR. CHAIRMAN: I aquite under-
stand what vou are saying. 1rat is all
r'ght. He said something the Prime
Minister replied. But there is such a
thing as relevancv. We ara sp~aking
on the Appropriation Bill. Therefore,
please keep your remarks confined to
the Appropriation Bill. That ig what
as a matter of fact I pointed out be-
fore and I would point out now.

~eale QY. oy L 8 EA1XVH e

LS u [ ] LI".% L')s ua 8 u.‘
B e oS elnd & SN
RN ICIO 0 TR S O

+1sft weger T ¢ SaTAA WIEw,
& ot w1 =g g 5 awaroae S

q qTFFe # BIEHT i€l 9T A Ty
C1c i A

ot aamfa #F @Y a9 s famm

’.'J’Q% du‘"‘ :JLSJ'.\A.II s

‘, P lAaie Jaﬂ! ‘ L')’ 0“ J’:'"‘

'Ufu*tj‘—k“"

st megw T ¢ w@ifE S

BT aTdl ¥ IART S AGT AHAS g
qg qIHA qE WIAT ]

t[ 1 Hindi transliteration,
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st aamfa © @E AT @ oA
foumw faq o B Ffgd | o=
FH aF fopa war ) AfeT & AW
frae =i 3 g

S AW ¢ g AT q &l
e ?

st el ¢ gy, WO FE T

AT |

st TEEREW ¢ A A, S

&g a1 93 TF |

st gwmfa Y dF fae fqwa
T g g § ATTHT | g

At AT ¢ ATIFT HIAT &
A T AT

st wafs ¢ A, AN wvar & W
W faae @ 953 § 1

st TWATqAW : Jg 69 9T A
qug T FAIST AT |

st gwmfa @ 797 SISt ST
FIHT FFT L T

s THACAN © WA TFI AT
A, A WO F TR AT GA
AT 997 q9 (AT T ZH FAE B
A @ | N

H{, § T8 99 F Q| 98
ZATR WO T 90 AE 8 | AT
& Y TR FIE ATHT § TAST & AR
FT € FT TG A FILT, T,
O 9T F GHATT &, q1 gEH
BT G T 2 | FAT T H
& e g, T g, TAHRI g A H
g% 41 |1F Fg gFar g fgmgr oft 4
S % W oifgE fae 93 FEr Ay
AT TR

1334 RS—2
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=it sreTfr e fog . L
i 3g T |

St TS 2 99 #, Jfw gAr

famr n+ft area 7 gATdr ST ¥ fag
T & 11 T B o oy & foady - - -

= swfa @ 79 W Ao
for o =7 st

= AR : IAFY FEAT ATEAT
g B ag wifest & & wrwem ¥ @ @
fF It g AEWtaE JqT g SAE oY
w2 fudt, § grawtaw fafar g =nfgg,
a1 Juel fafa agt 1 a8 o ofedr
FT AT 2 | *A, AT & T899 9T
T@ % gL B OF 9T W g9 FY '@
FIY ¥ OFY § F@fE WA T AR X
Y, Fafs gegfafaon & Sanaw &
FHI, qE & IWET H FHI, AT,
FATE A ICUNGH A FHI, ToRafF Tfas
& JOTEH q FHI, ITAT F IJaORT A
&, 2T T IAET 7 FAI, FIAS F
SR H FHI, AT FAeafa & 3eara
&I TTC 1965AX 1966 & ©
AEFT & 98 29, TAT § qAN T 0
&Y 1965 ¥ J@T 8 Wl AAT FI @@L
AT LT 1966 HIE 2 2 BET T T3 L
S gfe wdr S gFEE fFoag
AT AEF & AT AATEF g P AW
TH FEG F T ¥ IR qEl 8, THT
FET 8, Feed AT A J3 &, TgAAT a1 8,
FE F@ &, @R 99§, qend
TR § A7 feon 9w 92 3 1 W
T AEL TAHT {FT F1 &= @ ]
AR A G AT 9T FT QAT FT
T g | fwe & qear = g fF g
FLHTL FT F1AT § F 391 @9 7
# fau qar faer ?

s, & 39 999 @ a9er &
AL T IO A FW, AfHA forear &
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EisEsimeg|

© AR T FY WY ATAAT HLT & E
ST | § ST ATEAT § AR A
TEAT ¥ AW A 937 gem fRoa%
wat St F1 gfq At 9 _Re F qAw
a7 g Ifa| #1933 wafg w7 & 0
] T A FA A G0 F A
AT AET & ! T AW HAV AWM
I sgaear &1 A9 [ F fau =
T FT FWT T F@T & ! A
gfew # SEeeq fasig 1 @ AR
TIH FRTE FT gATfdr g

sy A {5 a;ntreﬁ'a”ra fame
fex o foa¥ & o7 o= & faqe aEy
@R

Y TARW : g T WY AT
ar #yFT 2 §ifay e 5§ faem &
rR A F (Aaa9 BT g | FF WH
Tg SEATT 9 AT &, TT T FT FA
a9gq gAT § AT H Z8FT qg 9 92
aqr g

“After some  discussion the

Academic Council decided that the
paper answered by the students in
the language other than that pres-
cribed by the Academic (ouncil
need not be evaluated .and ihat the
students be deemed not to have

taken the examination in these sub-
jects.”

qg wWiHeT @ AR #y FEd fw
ifeaa = W eI I H
dfes & TR & g AHAT 33T AT WK
arF g7 § Y Jg ATEAT ST THT & |
7g wew g ¥ woen w4 fawar 3
T 9y FgT AT & e iy §
qaf fa@ at 99 99 #1 Aer @r
HAT A SHHT AT /AT ST
ag whefhw Fifaw & TrEE ¥ d3
g T3 § | e W #, At & F
WeF A ag g @ q@F 9T

[RAJYA SABHA]
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qrE FT &, A a8 e qaraw A4
77 forert swaear foaet wedt &) e
gam ...

ot wamfa ¢ mT Aowr ow
fadz gy mar § AR o7 o1y &5 Sy

5t TEe ;0§ e &
IR § FFA AEAT §, AT &7 e
oM T HfFT

st wwmfA ¢ F T g Hifa,
TEATIAN T, I 45 ATZH |

*ft TR ¢ W 7T FE A
g T T F A1 43 AT |

oft omafa oo g W 3
feam mam 2 =i 5T W &5 WA

ft T/EAREw : freEar
= A AT e guw Ay
St T FHTX WTOW AT AT FT HAH
g 39 97 faewe 2 3w Uw |
ST HHET § g T GT A |

MR. CHAIRMAN: Please sit down.
You have gaid enough.

ST TSHATA ¢ T qT FES
gargwas oo & ot H. ..

Mr. CHAIRMAN: Will you please
sit down?

it T ¢ s, oF faee o

MR. CHAIRMAN: Please, Mr.
Rajnarain. Please sit down. I request
you to sit down.

sft UsgArOEw . WY 9w A8
feram gEa 3 fGed ofewr aes
T F A% F A E | SR wer
X@T I |
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MR. CHAIRMAN: No, no. Mr.
Rajnarain, please sit down. Shrimati
Shakuntala Paranjpye.

SHRIMATI SHAKUNTALA
PARANJPYE (Nominated): Mr.
Chairman, Sir....

S FARGW ;T

MR. CHAIRMAN:
Rajnarain.

SHRI G. MURAHARI (Uttar Pra-
desh): Photograph.

Please, Mr.

MR. CHAIRMAN: Will you please
not interrupt?

SHRIMATI SHAKUNTALA
PARANJPYE: Sir, we find ourselves
at the moment faced with two very
urgent problems. One is the focd situ-
ation and the other ig the porulation
explosion. And one of the reasons for
this food situation is, I maintamn, the
population explosion. We talk a lot,
we give very big allocations for set-
tling these problems. I would like now
to place before hon. Members and
focug the attention of the country
that the time hag come, and very pre-
cipitatingly, when a line of action has
to be determined, and this line of
action, Sir, is that whenever we give
any aid, any help, any amenity, to
anyone, it is necessary to make sure
that that beneficiary is going to ac-
cept or shoulder his or her responsi-
bility towards planning his or her
family. I know that people think that
this is a kind of compulsion, that this
is a kind of enforcement. But I would
like to point out that every aid-giving
agency has the right to make sure
that the beneficiary is going to be
more responsible thereafier and not
be more improvident aftsp having
received that aid and not be in a
position to come forward again within
a few months or even a year with the
handg out-stretched for some more
aid.

. [TeE DEpuTY CHAIRMAN in the Chair ]

Unless this policy is accepted and
unless this is followed up, I do not

[3 DEC. 1966 ]
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think any aid, any help, will bring
any relief to anyone whatsoever. I
want the Minister of State for Finance
to think seriously about it because I
know about it, The Food Minister
made a case and he promised ug that
in Bihar he was saving the children,
that he was saving the nursing
mothers, the expectant mothers, giv-
ing them extra food, Very well, I
welcome that, I congratulate him on
his humanitarian atutude. But,
Madam, if at the same time the Gov-
ernment does not tell these expecting
mothers, these nursing mothers, etc.
“Well, you have had enough so far,
my good ladies. Do not come to us
again, do not bring into this world
any more children” it will not help.
I think it is necessary to tell them.
I am not one who does not like or
love children, I am not against chil-
dren, I have two grand-children and
I love them. But one has to think as
to how many more the country can
support. We have already reached
the danger stage. We have already
reached the limit even more than the
limit, If we do not give serious at-
tention as to how we can educate the
people about the necessity of planning
their families, I will say that there
will be endless trouble, This is a
kind of education. When I moved an
amendment that maternity benefit
should not be given beyond a certain
number of children my friends on this
side raised a hornet’s nest saying that
I am against the poor man or the poor
woman. Not at all. I think that
families or people who do not realise
their responsibility as to having a
limi*ed number of children should not
get eithor increments or promotions
or election tickets. I am not a mem-
ber of the congress, But that has been
said by Mr, Dharia so often. He had
even moved a resolution in one of the
AICC meetings. But this kind of
policy needg to be seriously thought
of because I feel that it is the duty
of evry aid-giving agency to make
the beneficiary more responsible and

3864

enable him to carry out the duty as
a citizen and not be any more im-
provident or not be a hegoar
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[Shrimati Shakuntala Paranjpye.]

Now I come to the gran: that has
been asked for, which has beern men-
tioned in this Appropriation Bill, for
Rs. 5,60,000, under Ministry o. Health
and Family Planning. I belicve it is
only for family planning, thi; grant of
Rs. 5,60,000. Why,K Madam? The Gov-
ernment has seen to it io create a
separate department for famijy plan-
ning Madam, perhaps. You might think
that it is very odd that g person who
has worked for the last 30 years in
this field should think that a separate
department should not be created.
But I do think so. A separaiec Depart-
ment of Family Planning po{ only
does no good but it hampers ihe pro-
gress of achieving any result; as far
as thig subject is concerned because
family planning or birth control ijs
entirely wedded to public heaith and
medical services. Why create a sepa-
rate Department? Are we going to
have a separate Department and a
separate Ministry for Malaria Con-
trol, for Cholera Conirol or for Small
pox eradication? What is this separat-
ist tendency that we are developing
that for everything we want & sepa-
rate Department or a separate Minis-
try or an autonomous Board. Madam,
where are we going? Should we think
only of spending public money and
not of how to spend it?

Mr. friend, Dr. Phulrenu Guha,
brought out severa] points in her
speech. I am not going to touch on
them because my time is limited. But
why create this separate Department
for Family Planning? I have said so
several timeg in this House, It is my
duty to repeat it and I repeat it. Why
is it cremted? It was created hecause
the Government realised that the pro-
gress that was made in the sphere of
family planning was not adequate. It
was a very slow progress. We were
not achieving any results. The popu-
lation was mounting faster than be-
fore. So they say, “All right spend
more money. Appoint more people.
Create more posts. Create & geparate
Depaltmert” One day perhaps they

ammmd o o MMinictwr That
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15 not the way of achieving results. It
is entirely a wrong approach, In fact .
they assess their achievement by the
spending. I know in several meetings
I have heard it said that the allocation
for family planning wag not spent.
That means no progress was made, Is
the progress judged by the spending?
Progress ought to be assessed by see-
ing ithe number of children that you
have prevented from being born, the
number of sterilisations that were
performed. These are the thirgs that
one hag to evaluate. Now the ylanning

is concentrated on spending spend-
ing, spending. All our budgets are
spending budgets. They are not

budgets of achievements. 1 am very
sorry to have to say that, “fadam.
But this iy what I have been noticing
year in and year out.

About the Family Plann.ng Depart-
ment—I do not think I have sent a
copy of my note to the Minsster of
State. I will gend one if he wants

one—they have upgraded several
posts. Formerly there was only a
Director of Family Planning. Now we

have a Commissioner, which means
more expense, Formerly there was no
Special Secretary for -the Family
Planning Department. Now we have
a LCS. Officer as the Secrctary of
the Family Planning Dapartment.
Whv, Madam? Al] these posts created
at the top, all these overhead charges
are quite redundant. They are un-
necessary. And this is the way that
the Government is just spending pub-
lic money without thought. I think it
is very unjustified. I know they will
say that it is only Rs. 5,60.0:30. But I
know that more demands are coming
forward. I think Family P.anning
ought to be completely integrated with
Public Health. 1 have said so before
in this House. If that was done, I have
shown it in my note. How many
minutes more, Madam?

THE DEPUTY CHAIRMAN:
minutes more,

Two

SHRIMATI SHAKUNTALA PAR-
ANJPYE: I will wind uyp in two
minnfes T will not ask for more time.
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Madam, the officers that already
exist in the Public Health Depart-
ment, the workers, the medical per-
sonnel and the public healin person-
nel that already exist there they are
perfectly capable of delivering the
goods. The Vaccinator, the Sanitary
inspector, they are all small people.
Tney are not getting Rs, 3,000 or
Rs. 4,000 per month like your Sec-
retaries or Commissioners. But these
are the people who come in daily
contact with the masses, wity the peo-
ple of the country. They heve esta-
Jlished contacts. They can put it over
to the masses, they can approach them.
They can convince them rather than
these top people. I think we should
give them better emoluments.

The Public Healthh staff are very
poorly paid. The doctors are going
daily on strike practically. The nurses
are going on strike. Why 1s it so? Be-
cause their emoluments are niggardly
Give them a decent wage. Give the
doctors, the nurses the midwives a
decent living wage and ask them to
do this additional duty of family
planning, Appoint more people, Why
have an allocation of Rs. 100 crores
for family planning in the Fourth
Plan? And this demand of Rs. 5,60,000
is quite unwarranted and unnacessary.

Madam, just look at this. They come
to us after it is a fait accompli after
they have appointed all these officers.
They are there now. I have mct them.
They are good people. But they are
not wanted. T have no grouse¢ against
them. I have no quarrel w.th them.
But they are not wanted for family
planning. For family planning we want
people who can contact the masses.
I have told this House several times.
Let us have people who have benefited
from thig programme, people who
have undergone sterlisation people
belonging to the masses. They are the
people who should be appoinied and
not the officers at the top to increase
tha overhead charges.

Madam_ I think my time is up and
1 do not want you to ring the Bill.
But I do hope the Minister will give
his considered thought to this and see
if anything can be done to reduce this
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expenditure and to integratc Family
Planning with Public Heaith. Also, as
1 said, the aid should be cunditional
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to the persons shouldering his|her
responsibility  towards this family
planning.

THE DEPUTY CHAIRMAN. Mr.
Bhadram. Now each Member partici-

pating in this debate will get iust ten
minutes,

SHRI M. V. BHADRAM (Andhra-
i adesh): Others before were getting
15 minuteg each.

THE DEPUTY CHAIRMALN: I have
to keep the limit to 2-1|2 hours.

SHR] M. V. BHADRAM: I am the

only representative participating from
our group,

THE DEPUTY CHAIRMAN:
You begin.

Yes.

SHRI M. V. BHADRAM: Madam
Deputy Chairman, I rise to oppose the
Bill. While doing so I would like to
refer to the recent agitation in Andhra
Pradesh regarding the location of the
fifth steel plant. But I would not like
to go into the details of the whole
thing but, Madam, an occasion came
when there were misgivings and mis-
understandings about the whole agita-
tion. Madam Deputy Chairman, dur-
ing that agitation nearly 30 people
have been killed in the police firing
and in the whole State communica«
tions were stopped be it air, land ot
rail or water. It is said that the agi-~
tation was brought about by land spe-
culators in that area, Also it was said
that it wag partly due to the quarrels
in the Congress Party. But I being
an active participant in that move-
ment, I can categorically and empha-
tically' deny both the allegations. What
is behind the whole thing?

Madam, we are told to treat the
various States as one. We talk se
much about nationa)l integration and
planning. But when we go to the
facts, “what is happening? The plan-
ning is a planless planning, It is a
planning which will keep the backward
States alwayg backward and only the

e
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advanced States will get the benefit
of the whole thing, Madam, I will
give you some of the statistics of the
whole thing.

Andhra Pradesh in population is
8 per cent. and in area it is 9 per cent.
of the whole country. It occupies the
fourth and the fifth placc respective-
ly in the country. The State has per-
ennial water resources like the Krishna
Godaveri and the Pennar rivers and
medium rivers. The potential of the
water resources ig 150 million acre ft.
of water. But only 26 million acre ft.
of water is being utilised so far.
So enough  water resources are
still there which are to be tapped.
In this connection so much hullabaloo
was raised some time Tback in
this House about granting money to
the Nagarjunasagar project. This
project, when completed, will irrigate
about 15 to 20 lakh acres of land but
it has come to the fag end and we
have spent about Rs, 115 crores
and another Rs, 25 crores to Rs. 30

crores are required to complete it.
While the dam is constructed, the
canals have not been dug. So the
water does not go to the land. The
Government says that there is no
money to complete the project. This

is another instance where the Centre
is giving Andhra a step-motherly
treatment.

Regarding power potential, it has a
potential of 3,000 MW. At the eud of
the Third Plan the installeg capacity
was 291.8 MW only. So, there is
about 2700 MW of power still to be
tapped which will, if done, change the
entire face of the State. What is the
Central Government doing about it?
The per capita consumption of power
in 1963-64 in Andhra was 26 KW
whereas it was 76 KW in Madras, 50
KW in Mysore, 36 in Kerala and the
All-India average was 55 KW. We
were nearly half of the All-India
average, Regarding power consump-
tion for industrial purposes in 1961-62
the position was, Andhra 14 W,
Punjab 50, Maharashira 54, Wesl
Bengal 54, Madras 33 and the All-
India average was 25 KW. Regarding
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minerals, the coal reserves are to the
tune of 1320 million tonnes. Asbestos
is virtually a monopoly. Barytes is
1.7 million tonnes, which is a mono-
poly in the country, iron ore is 400
mi]lion tonnes. This is the mineral
resources position as also that of the
water and power resources.

Coming to what the Centre has done
to the State during the last three
Plans. 1In the first plan the outlay on
industries for the whole country was
Rs. 46 crores and it spent on Andhra
Rs. 2.8 crores. In the Second Plan it
was Rs. 671 crores for the entire coun-
try and it spent only Rs. 6.3 crores on
Andhra. In the Third Plan it was
Rs. 1,564 crores for the whole country
and for Andhra it was Rs, 76.5 crores.
Even if it is taken on g population
basis it should have been Rs. 128-2
crores in the Third Plan. We do not
know what will happen in the Fouvrth
Plan.

Even in the private sector, the out~
lay for the whole country was Rs. 675
crores and in Andhra it was only
Rs. 25 cores. In the Third Plan it was
Rs. 1050 crores for the whole country
and only Rs, 55 crores spent in Andhra.

The per capita industrial production
in Andhrs is Rs. 10.1, in Maharashtra
Rs. 86, in West Bengal Rs. 80, in
Gujarat Rs. 56.7, in Madras Rs. 29.6.
When the all-India average is Rs. 29,
in Andhra it stands at Rs. 10.1 only.
In 1963-64, in the industrial sector,
that is, mining, factory establishments
and small enterprises, contributed only
9 per cent. to the State income against
19.7 per cent. in the country. Andhra’s
industrial income constitutes 3.5 per
cent of the total industrial income of
the country, Out of this 3.5 per cent.,
the major part comes from non-fac-
tory establishments like tobacco cur-
ring, edible oil factories, etc. Factory
establishments contributed 36.4 per
cent. of industrial income of the State
against 56.3 per cent. in All-India. In
1950-"1, the all-India per capitg in-
come was Rs. 284 and in Andhra it
was Rs. 256, There was a difference
of Rs, 28  After the execution of
Three Plans the all-India figure is
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Rs. 366 and that of Andura is Rs. 333
but the difference also rose from Rs, 28
to Rs. 33, This is the net result of
the three Plans in Andhra, Are
we not justified in raising our voice
against the injustice that is being
done and which has been perpetrated
during the last 15 years? The gap
between the All-India per capita in-
come and that of the State income has,
after the execution of three Plans, in-
creased from Rs. 28 to Rs. 33. If they
have any conscience, if they want to
remove the imbalance between State
and State, they should take serious
steps and agamst the injustice done,
the whole stee] plant economics should
be understood in this background. It
is only an expression of the feeling of
injustice done to the State which was
expressed in the form of agitation
about the steel plant but in various
about the steel plant but :n various
other fields also the State has been
completely neglected. Take the
Nagarjunasagar project. Mr. Sanji-
vayya has announced at Hyderabad
that zinc Plant is coming up. Now it
is shelved. Regarding the Kothagu-
dam Fertiliser, nobody knows when it
will come, whether the finances will
come at
South Centra] Zone. A part of the
State, which was the most economical
unit like Guntakkal Division and
others, wag taken away to be retalnea
in the Southern Zone, This is the
economics behind the entire steel plant
agitation. What was the attitude
taken by the Central Government in
this respect?

crmie Narwe ay

I may be permitted to state one fact,
‘When Shri Lal Bahadur Shastri visit-
ed Visakhapatnam in December 1965
he hag categorically stated that the
opin'on  of the Expert Committee
would generally be honoured und ac-
cepted by the Government. That gave
satisfaction to the entire Amihra
State. They were hoping thai .hey
would get it. But some time in April
and also in eaily November there was
a news reported to have oeen given
by Shri Kamraj, about Salem. No-
body in Andhry is against the Salem
or Hospet projects.

Ly araiv,

all. Similarly abouty the
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hand I may be permitted to state one
fact. We, the Communist Party, are
proud enough to say that when cer-
tain sections in Andhra were against
giving Madras to Tamil Nad in 1952,
our Party stood against the whole
thing and we said that it should form
part of Tamil Nad. In the 1952 elec-
tions, from the Centre of Andhra a
Bengalee was elected to the Lok Sabha,
from Vijayawada constituency. We do
not have such inhibitions. An hon.
Member of this House, Shri P. K.
Kumaran, comes from Kerala and he
has been elected and sent to the Rajya
Sabha from Andhra Pradesh by the
Cominunist Party.

An HON. MEMBER. He is a domicil-
ed Andhra,

SHRI M. V. BHADRAM: Maybe, but
he has no house or wife or children
in Andhra.

AN HON. MEMBER: He is a voter
there.

SHRI M. V. BHADRAM: Maybe he
is a voter in Andhra.

SHRI M. PURAKAYASTHA
(Assam): When are you going to
resign?

3%72

SHRI M. V. BHADRAM: I will tell
you before I do that. T will take your
advice also ang then do it.

During the days of the agitation 1
was in Visakhapatnam when the firing
took place on the 1st of November.
Ten people died in that firing and al-
together eighteen persons were injur-
ed. Immediately after hearing the
news of the firing, we went fo the
place. It was a shocking sight. Dead
bodies were lying on the road in pool
of blood. All the eighteen persons
who were injured were injured above
the belt. None was injured helow the
belt. That shows that the police shot
indiscriminately ang they wanted to
kill the people. There was sbsclutely
no incident at all, no raid on the nost
office where the firing took place And
most important of all, no magistrate
had ordered that police firing, The

On the other i police had taken the law into their
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own hands. They wanteg to kill the
people, to tecrorise the people and
they did it. But I may say here that
in spite of all that, this movement will
continue angd if the Centtral Govern-
ment does not take serious steps to
remove the imbalance that eXxists in
varioug States, this movement -vill go,
on, whether it be in Andhra or Kerala
or any other backward area, This
movement will continue from time to
time, Therefore I request the Central
Government to take a serious view of
the matter and plan so as to give some
weightage to those backward Stiates
where resources are plenty and where
development ig possible.

SHRI M. P. BHARGAVA (Uttar
Pradesh): Madam Deputy Chairman,
I had no intention of taking wart in
this debate, but certain facts came to
my knowledge and 1 thought I must
placc them before the House. in
this connection I would refer to two
yuestions put by me in this august
House and the replies given by the
‘Government to them. The first ques-
tion was:

(WS RVIRE 73

“(a) whether any agreements were
signed during the last two or three
years for importing sulphur worth
about Rs. 20 crores from the United
States of America;

(b) it so, whether any supplies
have been received against these
agreements; and

(c) if the answer to part (b)
above be in the negative, what are
the reasons therefor?”

The replies that were given were these:

“An agreement was entered into by
the State Trading Corporation with
an American firm in  September,
1966 for supply of 3.60,000 tonnes of
sulphur @ $ 65 per M. ton F.OB.
(Stowed and trimmed) for a total
value of Rs. 14,85,00,000, +he CLF.
value being Rs, 20,13,61,680.

The contract inter alia provided
for usual guarantees with regard to
quality, inspection and analysis and
also for a performance bond, in the
form of a bank guarantee. Ac the
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performance bond was not forthcom-
ing no 1mports have taken nlace so
far. The S.T.C. is, however, pursu-
ing the matter further.”

This was on 10th November, 1966.
Then I followed up the matter with
another question, i.e.:

“(a) whether it 1s a fact that the
American firm with wnhom an agree-
ment was entered ntp for supply or
sulphur 1s not 1 a position to sup-
ply any sulphur;

(b) whether the American firm

hag ever dealt in supply of sulphur
before; ang

(c) the name of the Indian officer
who signed the contract gn behalf of
the S.T.C.?”

This was on the 1st of December, only

two days back and the replies given
were.

“(a) Yes, Sir.

(b) According to the information

given by this hrm to the officials of
the ST.C,....”

I would like the House to note the
reply—

“(b) According to the information

given by this firm to the officials of

. the S.T.C. the firm had business

associateg with interest in sulphur
mines in Uniteq States,

(¢) The Chairman of the State
Trading Corporation signed the con-
tract on behalf of the Corporation.”

Now, several points arise out of these
two questions, Tt is admitted that sul-
phur is in short supply the world over
and the S.T.C. was anxious *5 ontamn
sulphur from wherever they could.
They deputed people to go round the
world and find out where sulphur
was available. One of the directors of
S.T.C. went to the United States of
America and he was staying in New
York to find out the possibility of pro-
curing sulphur from that country.
There he comes across a party and
without finding out the®antecedents or
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the previous experience of the firm in
dealing with sulphur, he advises the
Government of India to go ahead,
saying he has tound out a very solvent
party who cun supply sulphur to the
tune wanted by the Government of
India. Now what did the Government
of India do? On the 21st of August
ang on tne 25th of August they sent
cables 1o our representatives in
Washington to find out the anteccdents
and creqentials and credit-worthiness
of this party. As soon as these
crooks, those in this firm knew that
enquiries were being made about
them to find out their ability to sup-
ply the sulphur, they flew over to
India. They land here on the 1st or
2nd of September, 1966 and they talk
to the authorities in the S.T.C. The
S.T.C. in the normal course should
have waiteg for the reply from our
Embassy in Washington to whom they
had sent cables on the 2Ist and 25th
of August. But that is not done. The
contract is agreed to with the firm for
the supply of Rs. 20 crores worth of
sulphur on the 5th September, by the
Chairman of the S.T.C. himself.

Probably the House may be aware
that I have been putting a number of
questions about the working of the
S.T.C. and T have tried to show how
nepotism and corruption are practised
in that office. This case is one of the
most serious thingg that has come to
light. After the contract is signed,
that same officer who had advised that
the firm is in a position to supply sul-
phur and that they have been dealing
in sulphur, says that they have not
supplied one pice worth of sulphur to
anyone in the world. This is the
state of affairs. The same gentleman
says this on the 2nd of October, after
the contract had been signed by the
Chairman of the State Trading Corpo-
ration. While he was in New York
he thought that the firm of Messrs.
Oval Industries, could supply the stipu-
lated quantities of sulphur. Now he
finds them incompetent within fifteen
days. Within this perioq this officer
changes his ideas and they were found
incompetent and were not in a posi-
tion to supply any sulphur. The
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firm’s financial standing also comes in
now. The financial standing of the
firm, in spite of their reporteq asso-
ciation with various other well-known
firms was in doubt. It is also mention-
ed that the firm did not execute the
performance bond which was the main
condition for the contract to pe gpera-
tive. Thus it can be seen that the
firm had proved to be totally un-
reliable. Now, what follow-up action
was taken by the State Trading Cor-
poration?

Now instead of admitting that
a mistake has been committed gnd we
have been cheateq they try to justify
that nothing has been lost to the
country and that sulphur would come
not from this firm but from the other
firm, but I may tell the House that the
country has already lost Rs, 8-39 lakhs
in opening the letter of credit. That
is a total loss already and what the
legal proceedings will bring in the end
nobody knows because we have come
across coniracts after contracts where
the penal clause could not be enforc-
ed because there was some flaw or
other. I have brought this fact to
the notice of the Government to im-
press upon them that this policy of not
trying to fix the responsibility will not
do, This is a specific case where the
officer has misled the Government of
India without making proper enquir-
ies. Tf he was present before the 5th
September in the U.S.A., what was he
doing there? What report did he send
and how was it that after signing the
contract within fifteen days he came
to know of the true facts about the
firm? What 1s required is g thorough
enquiry inte the S.T.C. deals to fix
responsibility on the persons who are
defrauding the country of the very
valuable foreign exchange. If that is
not done the bunglings going on in
the S.T.C. will continue. We have come
across several of them and it is high
time that an enquiry is ordered. I
understand that there are strictures
about the working of the ST.C. by
the Public Accounts Committee also.
I do hope the Government will take
all those recommendations into con-
sideration and before long they will
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order an enquiry into the working of
the S.T.C. and it deals with a view to
fix responsibility on the officers con-
cerned,

SHRI T, V. ANANDAN (Madras):
Madam Deputy Chairman, it 1s no
wonder thay we follow the British
type of parliamentary system in this
country because we had a very long
<onnection with them and therefore
I say we have lost the originality of
the Asokan and Akbar administra-
tions, We follow what has been left
‘behind by the Britishers in submitting
a budget, a supplementary budget and
then appropriation bills, etc. but we
do not consider how we could get
finances from our internal resources.
We go to foreign countries for big
loans on interest for our development
work but we do not seem to realise
what we can derive from our inteinal
resources. I do not blame the hon.
Ministers because they come and go
but I would like to impress upon the
permanent administrative machinery
that they should apply their mind on
how we could derive extra income
from our own internal resources.

Madam, I can quote an instance.
By a word of the Ministry, by the
Cabinet taking a decision for merging
the dearness allowance into the pay
paid to the workers of the country,
accordingly to my conservative esti-
mate a sum of not less than Rs. 100
crores could be got in a year. I will
explain this in detail. There are
about 25 lakhs of Central Government
employees and their dearness allow-
ance ranges from Rs. 47 to Rs. 100.
If we decide upon the merger, not of
the entire portion of the dearness al-
lowance—because 1 am of the opinion
that if at all we can achieve after the
Fourth Plan, the status of 1960 and if
we take the status of 1960 into c¢onsi-
deration—at least 60 per cent of the
present dearness allowance could be
merged into their pay. If it is 60 per
cent, arithmetically Rs. 40 per head
is saved and a sum of not less than
Rs. 10 crores will come into the provi-
dent fund accumulations and this
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amount you can use for the develop-
ment work in the country because you
are not going to immediately distri-
bute the Rs. 10 crores among the
entire 25 lakhs of workers., If we
similarly take the State Government
employees there are about 40 lakhs of
them in the country who are getting
equal remuneration and dearness al-
lowance and if you merge 60 per
cent of their dearness allowance into
their pay you will get another Rs. 12
crores as their provident fund
accumulation. Then we have the in-
dustrial workers in the private sector;
they also number about 80 lakhs. The
basic pay in the private sector 1s only
Rs. 30 whereas their dearness allow-
ance ranges from Rs. 100 to Rs. 150.
A man in the private sector who
retires after 35 years of service or at
the age of superannuation gets only
about Rs. 1,000 or Rs. 2,000 as his
provident fund accumulation. We can
control the private sector who are
now functioning in this country after
freedom with the Rs. 3,000 crores of
the public exchequer which amount is
distributed among the various indus-
trialists in the country. They have
grown up in the country but they ex-
ploit the poor worker by paying him
Rs. 30 as basic pay along with a dear-
ness allowance of Rs. 100 to Rs. 150
which is of no benefit to him at the
time of his retirement. Therefore if
a decision is taken for the merger of
dearness allowance into the pay of
the industrial workers in the private
sector you will get not less than Rs. 80
crores. Of course it needs a very
strong will to do that but T do not
think our Government takes such
drastic action against these people
because T know they are allowing
knowingly about Rs, 300 crores as
uncollected income-tax arrears due
from these people. They are very
liberal with them. But we can get all
this money by issuing an ordinance
today or tomorrow m~r~ing at least
60 to 75 per cent. of the dearness
allowance paid to the private sector
employees and. Madam, my estimate
is we can get a hundred crores of
rupees that wav. The Government can
do it but they may say that the pri-
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vate sector will not agree to this
because they will have .w pay extra
retirement benefit. Madan, the pri-
vate sector in this country does not
pay anything out of its own pocket.
It is only from the work put in by the
workers that they get their profit. If
they have to be paid extra to that
extent the profit will be reduced and
instead of declaring Rs. 10 lakhs as
profits at the end of the year they
may declare Rs. 5 lakhs as profits. Of
course, to that extent the bonus paid
to the workers will be reduced but I
do not think any worker in the coun-
try wil mind that if the Government
were to merge their dearness allow-
ance into their pay and stop the ex-
ploitation by the private sector of the
wage earners of this country.

Madam, I come to another question.
We have laid-down in our Constitu-
tion that we should see that the desti-
tutes are supported by the Govern-
ment. Some of the State Governments
do care for them while others do not
care even to give them an allowance
of Rs. 20. There are so many des-
titutes who are over 70 years of age
and who have taken part in the
national struggle but no step is taken
by the Government to go to the rescue
of these destitutes. Their number is
about one crore and seventyone lakhs
according to the statistics furnished
by the Government. These eople
must be supported.

There is one more thing. The vil-
lagers are not at all benefited by the
freedom. They do not know whether
the country is free and what for
Mahatma  Gandhi conducted the
national struggle in the country. At
that time we were saying that free-
dom means that everybody will have
enough food to eat, everybody will
have enough work to do and every-
body will have enough houses to live
in. But what do we see today? We
find in the cities people sleeping on
the pavements, people whom we have
not taken care of. All the same we
sav that the planners have spent so
much money for social security pur-
poses but who have got all those bene-
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fits? Madam, I think the poor people,
the have-nots have not been benefited
as a result of our freedom for 19
years. Only the moneyed people are
bagging more and more money and at
the same time evading income-tax
also. We not only allow them to live
but we even do not take action against
them. With these remarks I support
the Appropriation Bills before the
House.

1 p.Mm,

SHRI BHUPESH GUPTA: Madam
Deputy Chawrman, I am very glad
Mr. Bhargava spoke on something
which arose in this House. So do I.
I would invite the attention of the
House to the proceedings of 16th
November in relation to Starred
Question No. 181. There the question
related to a letter written by one
Mr. N. S. Hoon to Mr. Sachindra
Chaudhuri, the Finance Minister, and
in th4t letter which 1 read out there
was an allegation which resd as fol-
lows:—

“You have acted as my counsel
and appeared before Justice A. N.
Ray dur..g the years 1963 and 1964
in Haridas Mundhra’s suit No. 600
of 1961.”

Supplementaries were gsked and
Mr. Sachindra Chaudhuri prevaricat-
ed. He was asked as the Minister to
reply in this House. ‘There—I need
not take the time of the House very
much—he tried to evade giving a
straightforward answer to the ques-
tion that was p»t to him gnd I think
it was very objectionable on the part
of the Finance Minister to have treat-
ed this House in this manner. When
1 asked him whether he was not work-
ing for Mr. Mundhra as counsel he
said:—

“Thirdly, it is presu’ led that Mr.
Hoon has been my client. The cor-
rect position is I am not going to
say one way or the other.”

Now, I do not know why this simple
thing was even denied bv the Finance
Minister. He could have said. *I did
act as his counsel in suit No. 600 of
1961.” The charge ‘is when he was
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acting as Mr. Hoon’s counsel, he wrcte
in his letter:—

“You are at the same time giving
advice to Mr. Mundhra, against
whom 1 filed suit No. 600 , .

Anyhow the charge in that letter was
that “you are acting”, Mr. Hoon said,
“as my counsel and at the same time
you are giving advice to the other
party also” who is Mr. Mundhra.
These are the two parties involved.

SHRI AKBAR ALI KHAN:
entirely different case.

SHRI BHUPESH GUPTA: You do
not know, Do not disturb me, I have
got here the photostat copy of the
bill which was given to the 'Turner
Morrison and Graham Group of Com-
panies, of which Mr. Hoon is the
Chairman,

It is an

It says:

“Regd. No. 780|65.
Royal Insurance Buildings,
5 & 7, Netaji Subias Road.
Calcutta.

Messrs. Sandersons & Morgans,
Solicitors.

Re Appeal No. 69 of 1964, Suit No.
600 of 1961 Haridas Musdra wvs.
Turner Brothers.”

The Chairman is this gentleman, Mr.
Hoon. I have got the photostat copy
of the entire bill,

SHRI AKBAR ALI KHAN. Madam,
I have put a specific question to Mr.
Bhupesh Gupta, A counsel can be a
counsel in one case to one party and
in another case to ann-lier party.

THE DEPUTY CHAIRMAN: I think
you understand that.

SHRI BHUPESH GUPTA: That is
what I am saying. I am coming to that.
It is the same case. I know Mr. Akbar
Ali Khan, you are a briefless barrister
and so am I, I know that, That is why
time and again I am mentioning suit
No. 600, the same case. Here are the
photestat copies. You can examine
them, because nowadays you do not
believe it. Here you will find that
in the first part of the bill there is an
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enlry for a substantial amount, Here
all these entries are here. Messts.
Sandersons and Morgans claim from
Mr. Hoon Rs, 24618/19,

THE DEPUTY CHAIRMAN: Is it
1elevant to this?

SHRI BHUPESH GUPTA: I am
saying it is relevant. ] am c¢oming to
that, to the Finance Minister. I am
just saying 1t so that the authentic:ty
of the document is not questioned. I am
sure you are not questioning it, Here
in this bill at the last page you w:ll
find this entry:—

“Paid Counsel Mr. S. Choudauri
his fees to advise and consultation-—-
Rs, 1105.00.

Paid Counsel Mr. S. Choudhuri his
fees to apply and conference—Rs.
1105.00

Paid Counsel Mr, S, <Choudhuri
hig fees to apear at the hearing on
4-12-63, 5-12-63 & 6-12-63—Rs. 5100
and consultation Rs. 85—Rs. 5185.00.”
These are some of the entries made

in regard to that particular case &nd
on top of this bill it is said, suit No.
600. Now, you will see it. Then, I
am told

THE DEPUTY CHAIRMAN: Mr.
Gupta, please speak on the Appropria-
tion Bill,

SHRI BHUPESH GUPTA: It ig the
Appropriation Bill T am dealing with.
I do not trust even one paisa in the
hands of the Finance Minister, This
is the criticasm. When he was talk-
ing about the State Corporations, it
was something, I am definite it is op-
propriation, You remember and I re-
member during the Appropriation Pill
Mr. M. O, Mathai was brought i1
Don’t you remember, you were here
in this House. I remind you of it.
Here I say I am concerned with the
Minister, not as an individual. All
these things relate to the House. Here
Messrs, Orr, Dignam seem to have
written a letter to Mr. Hoon, a copy
of which again I have got, which sub-
stantiates the case more or less that he
wag given the fees in the same suit.
Please note this . ..
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THE DEPUTY CHAIRMAN: You
yvourself have said “seems ito have

written”, So, why do you want to say
that?

SHR!I BHUPESH GUPTA: Copy of
the letter is here. I am very cauti-
ous in this thing. Let him deny it. I
will be very happy. Now, here this
letter again I have got. I sent it to
whoever was there. I do jt on autho-
rity with a certified true copy, proper
copy. I need not go into that very
much. It is quite clear. Messrs. Orr,
Dignam were using his services, both
the parties. Here we know the Fin-
ance Minister. My point is he could
have easily said: “I acted as the
counsel in that case.”” Why he evad-
ed and avoided an answer, I do not
understand, He shoulg know that I
am in full possession of the copies of
the Bills of the solicitors’ firms. Now,
the entries for payments against his
name are shown. Let him deny it.
That is how the Government behaves.

THE DEPUTY CHAIRMAN: Now,
only two minutes and you must finish.

SHRI BHUPESH GUPTA: Do you
think the people can have faith when
the Government prevaricates in such
a manner? He could have easily
come and put the cards on the table,
but he has not done it. In the next
elections I hope that Mr. Sachindra
Chaudhuri will not be advised to
stand and we shall see to it that he
doeg not come.

Now. another point is, how the
Government functions. You know
that we had Ambassador Mr. J. S

Mehta in Peking. He was the Indian
Ambassador in China. Now suddenly
we find Mrs, Rama Mehta going to
the United States of America to study

in the Haryard University. This is
public policy. I am not concerned
with their conjugal affairs. It was a

sponsored  scholarship. Now, is it
proper for the Government to allow
the wife of an Ambassador to go to
Hervard University to study on a
sponsored scholarship. According to
my information from Washington it
was sponsored by the CIA, but cut
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out the CIA part of it. Now, this
gentleman is appointed as the Head
of Policy in Washington and his wife
is back there again. Now, is it good?

THE DEPUTY CHAIRMAN: Now,
your time is over.

SHRI BHUPESH GUPTA: No. One
or two things more. I am very brief.
The third point is this, Scandals I
canno/t give more.

THE DEPUTY CHAIRMAN: Speak
on the Appropriation Bill.
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SHRI BHUPESH GUPTA:
Government can never get scan-
dalised. Here you see the Ganju
matter we raised. Mr. Ganju is
organising publicity for India, lecture
tours and so on.,  Here he organised-
a lecture tour in favour of Mrs. Vijay

This

Lakshmi Pandit for which several
thousand dollars were spent. The
folder I have got published in my

paper “New Age”, That money is
being spent. A coloureq folder was
circulated and according to my infor-
mation from Washington about $7000
were spent on that, whatever it is.
You find out, Many other things are
there,

THE DEPUTY CHAIRMAN:
will do.

SHRI BHUPESH GUPTA: Now I
come to Durgapur. Why that will
do? You have given 15 minutes to
our group.

THE DEPUTY CHAIRMAN: Mr.
Bhadram himself saig that he was the
only speaker,

That

SHRI BHUPESH GUPTA:
take a few minutes.

THE DEPUTY CHAIRMAN: When
you got up, you said you would be
very brief. You persuade yourself.

SHRI BHUPESH GUPTA: I do not
make a speech for less than an hour.
1 am very brief. Surely I am brief.
I know these are unpalatable things,
but enjoy these things a little. About
Vietnam, of course, you will not
object to it, I believe; this is a policy

I will
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matter. Why, Madam, was the Consul-
General of the Democratic Republic
of Vietnam preventied from issuing
the Press release on the report of the
War Crimes Commuission of Vietnam?
They were about to do so and they
were called from the Embassy by the
Foreign Secretary on November 11th
and asked not to do such a thing or
publish anything which went agamst
a foreign power. If that 1s so, the
Americans should also be stopped.
The ALR. echoes the “Vowce of
America” 1n dealing with Vietnam
matters, and they may reconsider it
In Allahabad an exhibition 15 organis-
‘ed 1n which anti-Commumst, anti-
Indian American propaganda against
socialism 1s going on uninterrupted;
whereas the Vietnam Consul-General
1s prevented from publishing a re-
port

THE DEPUTY CHAIRMAN. You
will have to wind up
SHRI BHUPESH GUPTA: I am

winding up. Why this kind of thing?

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, we have called one
Member from each Party. 1 thought
that you were going to be very brief,
you were going to finish in five
minutes.

SHRI BHUPESH GUPTA-: Let me
fimsh. But I will obstruct the pro-
ceedings of the House. I will do,
Madam, I will do, I shall stop here, T
shall carry out your orders, but {rom
now on till the session ends obstruc-
tion will follow, obstruction not {o the
Chair but I know how to deal with
this thing The Durgapur Steel Plant
Workers’ Committee elections have
taken place. All the seats have been
captured by the representatives of the
Union which is not INTUC but the
othor Union, and yet the IN.T.U.C
Union is the recognised union after
the complete defeat of the Union of
which Mr. Atulya Ghosh 1s the Chair-
man. The other Union should be re-
cognised

This 1s all T should like to say and
since you are asking me to sit down

[ RAJYA SABHA]
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I will sit down, but do not expect
from us co-operation any more.

SHRI AKBAR ALI KHAN: I will
ask one question 1if you permit. As
the time was not there, you did not
allow me to speak. I would requesi
the Minister to just answer whether
the statistics given regarding the eco-
nomic backwardness of Andhra Pra-
desh are correct or not, If they are
correct, what 1s the reason?

SHRI BHUPESH GUPTA: Madam
Deputy Chairman, I have raised the!
point, I request that the whole mat-
ter should go to the Privileges Com-
mittee Why Mr. Sachindra Chau-
dhur: denied or prevaricated a clear
answer which he should have given
i regard to his appearing on behaif
of Mr Hoon and getting fees from
him? I have got the photostat

THE DEPUTY CHAIRMAN That
15 a separate issue. \
SHRI BHUPESH GUPTA 1 give

notice of it

SHRI B R BHAGAT Madam, the
hon. Member knows how a privilege
1ssue 1s raised So far as the Finance
Minister 1s concerned he 1s not n the
town The hon Member asked me
inform him but he 18 not 1w the town,
but certainly when he comes back, he
will deal with the points he has
raised, and he will come to the House
and request time for dealing with it.

As for the statistics, the difficulty
1s that the statistics are not absolute.

(Interruption )

SHRI CHITTA BASU (West Ben-
gal): What are absolute statistics arl
what are variable statistics?

SHRI BHUPESH GUPTA* What
are the statistics? Tell me what 1=
the defimtion of statistics?” Let hima
tell us These are Government sta-
tistics He cannot answer Iitke  that.
Are these Government statistics or
not? Do you deny the origin?

SHRI B R. BHAGAT:
hon. Member hear me.

Let tle
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SHRI LOKANATH MISRA: Are
they as elastic as the morality of the
Congress Members and Ministers?

SHRI B. R. BHAGAT: The statis~
tics are relative to a situation

SHRI BHUPESH GUPTA:
thing is relative to a situation

Every-

THE DEPUTY CHAIRMAN: Order,
order.

SHRI B. R. BHAGAT: There can-
not be a very absolute thing.

SHRI BHUPESH GUPTA: What I
say is

THE DEPUTY CHAIRMAN: Please
sit down. You are a student of eco-
nomics.

SHRI BHUPESH GUPTA: I should
teach him economics. A]l statistics
are relative

SHRI B. R. BHAGAT: It is entirely
different what interpretation 1s drawn
out of it. The hon. Member has
drawn these conclusions from the sta-
tistics for Andhra. But some hon.
Members from other States will draw
similar conclusiong about their own.

AN HON. MEMBER: No, no.

SHRI B. R. BHAGAT: Not on the
same facts but I am saying the facts

or statistical information from the
same State. When I say relative, it
is a question of either economic

growth or of the rate of growth or
the statistical thing of different States
in the country, and we have given
information as to what is The relative
backwardness of each State. I am
only emphasising this point that even
regarding States like West Bengal or
Maharashtra or Tamilnad if the Mem-
bers talk, they say theirs is a  very
backward State, although  States
like . . .

SHRI AKBAR ALI KHAN: It is not
a fact.

[3 DEC. 1966 ]
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SHRI B. R, BHAGAT: You have to
take each case in the background and
the totality of the situation. When a
question was asked, I have to give
information as I know it, not as the
hon. Members want me to say.

A number of points have been rais-
ed in this debate. I will try to deal
with the general points, but some of
the specific 1ssues which have been
raised by hon. Members I think have
been raised only today. I have not
had the time to get the information
because they are related not only to

matters of detail but also matters
connected with the various Depart-
ments. If T hag known that these

points would be raised, I would have
tried to get the information. There-
fore, the hon. Members will excuse
me

SHRI LOKANATH MISRA: On a
point of order. Yesterday I had sub-
mitted to the Chair that I would need
the Home Minister and the Food
Ministe; to be present here when I
spoke because I would be dealing
with certain points that required their
presence. In spite of my previous
notice if the Fooq Minister and the
Home Minister did not present them-
selves on the floor of the House, that
is none of my business.

THE DEPUTY CHAIRMAN: You
should have told them what points
you were going to raise.

SHRI BHUPESH GUPTA: Why
should I tell them?

THE DEPUTY CHAIRMAN: I am
talking to Mr. Misra. The Ministers
cannot have all the information with
them.

SHRI LOKANATH MISRA: He
cannot take the plea that he was not
previously intimated.

5 TqACEAN ¢ JqEHAET, TF

agTfaE 997 g g |
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THE DEPUTY CHAIRMAN  Yes,
Mr Bhagat

SHRI B R BHAGAT So, I hope
hon Members will not mind if T do
not deal with their specific matters i
detail, those that they have raised, or
if I have 1gnored their pomnts But I
will certainly pass on those points

St TATIBN [T 7R I F
T { A Flew |

SHR1 B R BHAGAT Fortunately,
I have been able to get some infor-
mation about the two ielegrams I
have just got the information
It may mnot be complete But
that only shows how anxious 1 was to
get the information But the physical
fact 1s that information may not be
available just out of the hat or 1n a
moment Hon Members should not
blame m2 1f 1 do not deal with 1t

SHRI LOKANATH MISRA 1 would
like to know It 1s a 1elevant point—
whether the Food Minister is 1n town
or not or whether anybody 1s repre-
senting him 1 just want to impress
upon you—even 1f thele 15 g directive
fiom the Chair—is 1t for the Minister
to make his own choice either to come
to this House or to stay out? Is 1t up
to himm?

[RAJYA SABHA ]
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The DEPUTY CHAIRMAN After
hearing what pownts he touches, only
then you can say

SHRI LOKANATH MISRA: He 1s
not gomng to touch any point raised
by me This 1s very important and
very relevant It 1s inconvement to
him My pomnt 1y whether a submis-
sion made to you earlier to direct
some particular Minister to be present
in the House should be flouted by him
That 1s the point

THE DEPUTY CHAIRMAN You
should know that Ministers are also
engaged otherwise

SHRI BHUPESH GUPTA We have
to sit late

THE DEPUTY CHAIRMAN Mr

Gupta please Mr Bhagat, please
continue

SHRI B R BHAGAT At the
moment, voting 1s going on in  the

other House Actually I got a mess-
age to be there 1 have excused my-
self

(Interruptions )

THE DEPUTY CHAIRMAN Conti-
nue please We cannot go op in this
manner

SHRI BHUPESH GUPTA 1 would
like to know What 15 the defimtion
of ‘otherwise’?

SHRI B R BHAGAT As tor some
of the points

SHRI BHUPESH GUPTA They are
fighting for election tickets

SHRI B R BHAGAT About eco-
nomy 1n expenditure, 1t was said by
the hon Shi1 Bhandar1 who spoke
the other day that sufficient action had
not been taken to bring about the
maximum econcmy 1n expanditure
We have 1n this session itself given
imnformation that every effort has been
made to cut down the expenditure of
the Government And already the
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Finance Minisier has given that infor-
mation that expenditure to the extent
of something like Rs. 91 crores has
been cut dqown under the different
Ministries and that also a number of
other economy measures have been
taken up so that the net effect is that
expenditure is brought down to the
maximuin extent. And there are no
two opinions in regard to this that at
the ‘moment when we are passing
through great difficulties it is neces-
sary that every pie that is spent must
be absolutely justifiable and useful.
But it is a continuous procass. I am
glad that the hon, Members are very
alert on this. The House is
anxious . .

SHRI BHUPESH GUPTA: What
about that?
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SHRI B. R. BHAGAT: We are trying
1o bring about the maximum economy.

Then the hon, Member from Andhra
Pradesh spoke about the Nagarjuna-
sagar Project. This has received a
very high priority. And only last
year we have decided that it should
e expedited instead of being spread
over a number of years, that it should
be completed as quickly as possible,
s0 as to bring greater benefits . . .

SHRI M., V., BHADRAM: There is
no money there.

SHRI B. R. BHAGAT: The House
‘will appreciate that the then Finance
Minister himself paid a visit to Andhra
Pradesh and on his coming back, ad-
ditional assistance was given—Rs. 4
crores in 1964-65 was given and in
1965-66, Rs. 10 crores additional were
available. To enable it to be comple-
ted in a shorter possible time, this
year, that is in 1966-67, a provision
of Rs. 8.50 croreg was 'made for the
project in the State plan. The State
Government made a request in August,
1966 for additional Central assistance
during the current year on the ground
that the entire provision for the year
has already been spent. The request
of the State Government was examin-
ed with reference to various alterna-

1334 RS—3.
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tives and it was decided to provide
accelerated assistance of Rs. 4 crores
in the current year. Therefore, dur-
ing the last three years, including this
year, every effort hag been made that
where money is required, it is being
provided, so that the project is acce-
lerated.
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Then, coming to the point raised by
the hon. lady Member, who is not
there now, about family planning, she
is absolutely correct that it is not
through increased Governmental ex-
penditure or through the appointment
of certain officers or the creation of
a department that we will 'make an
impact on family planning. I have just
returned from a country which has
made a great success of family plan-
ning, that is Japan. What is said
outside is that it is done there through
the most violent method, that is, by
legal abortion. That is not true. I
discussed the matter with those who
are engaged in thig task, with those
who have made it a great success.
They have reduced the growth of
populalion by 50 per cent. But the
facts are more important, Thigs is their
assessment. One is the cent per cent
literacy that is there. The seconq is
the mass ‘media of communication,
either television or radio or public
propaganda. And because the people
there are educated they are able to
receive the information. They are
attuned to it. Therefore, if we have
to create that kind of atmosphere, it
is somewhat difficult. We cannot have
cent per cent literacy quickly, But
we have to consider thz point epha-
sised by her. We have to have a large
number of dedicateq workers, parti-
cularly women workers, who can go
out to the villages, contact the people
and create a . ..

SHRIMATI SHYAM KUMARI
KHAN (Uttar Pradesh): On a point
of information. Is it not true that the
population of Japan wag reduced by
50 per cent through legalised abortions
to start with? Now, legalised abortion
ig not so necessary. The mass media
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comes in, But in the beginning it
was only through legalised abortion
that they did it.

SHRI B. R. BHAGAT: That was
also my impression. But they did
not accept it. It is  contradictory.

They said that it was not due to that
only. I am only giving their assess-
ment.

THE DEPUTY CHAIRMAN: She
said that it was through legalised
abortion.

SHRI B. R. BHAGAT: They say, it
is not through legalised abortion.
They just glossed over it. The facili-
ties were such that . ..

SHRI BHUPESH GUPTA: Just as
you run the Govermment, not legalis-
ed.

SHRI B. R. BHAGAT: Let us go
back to the point that has been raised.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Mr. Gupta, why are you
interested in it?

SHRI BHUFESH GUPTA: I am
telling about the Government,

SHRI B R. BHAGAT: The fact is
that they dig achieve success in bring-
ing down the growth in population.
We have to pursue that and create a
situation, g climate here, and also
organisation is absolutely necessary.
And it is very important that the
standard of public health which was
emphasised by her is absolutely im-
portant to be maintained because un-
less we have almost a universally high
standard of public health, we cannot
achieve a zuccessful family planning
programme. So, we need a large
number of doctors, nurses ang volun-
tary workers and a very efficient or-
ganisation, And I think that every-
one who is interested in public affairs
here has got to create a situation, a
climate, sp that thig programme suc-
ceeds.

[ RAJYA SABHA ]
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Then, another point that was raised
by the hon. Member referred to the
two telegrams and he said that the
first was about the import licence for
Rs, 1 crore to Messrs. Commonwealth
of Ludhiana. I have got this informa-
tion which has been given to me just
now. In 1963, import licence for
Rs. 25 lakhs, and not for Rs. 1 crore,
was given to the firm for imporling
wool tops.

SHRI RAJNARAIN: There are two
firms,

SHRI B. R. BHAGAT: Well, I do
not know. I am pesading out the in-
formation. They were wool tops
against barter deals. By the lime the
goods arrived in India, the defence re-
quirements had been reduced, As the
market price was lower than the im-
ported price . . .

SHRI BHUPESH GUPTA: On a
point of order. 1t is perfectly; all right
for the Minister to refer to that., He
said, I am reading out the information
which is passed on to me. When the
Minister gives information in reply
to the question or point raised, he has
to own it as his own statement and he
cannot disown it, Therefore, I hope
that we are right in assuming that he
owns up what he is reading out and
that the officials will not be held res-
ponsible but that he will be held
responsible.

SHRI B, R. BHAGAT: I am only
emphasising the point, by raising a
small point of details and expecting
an inrmediate answer there is an in-
evitable handicap. The hon’ble Mem-
ber should also own the responsibility
for that. I own the responsibility for
what I say. If there is any inaccuracy
I will come to the House and say that
this is the mistake that has been done.
It is better that in a matter like this
we follow the correct parliamentary
practice. If we do that, the interest
of public affairg will be better served.
The hon’ble Member should also un-
derstand -
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SHRI B. R. BHAGAT: As the markest
_prices are lower than the market
prices after paying compensation to
the S.T.C. in the barter deal, the firm
has been allowed to sell the goods
only after actual users had refused to
lift them. This is number one.

About the second telegram pertain-
ing to the Indian Woollen Mills Fede-
ration licence for importing wool tops
of Rs. 2 crores issued for the period
October, 1965 10 September, 1966, out
of this, wool worth Rs. 1.03 crores was
meant for defence requirements, The
wool has been distributed to the var-
ious mills on  which the D.G.S. & D.
placed orders for manufacturing the
articles required for the Defence Pur-
chase Organisation. The balance is to
be distributed to the actual user mills,
That is the information that I have to
give to the House,

7 TRTITAN : I W F9 /A
@faa fr fps fea faert &1 faar 7ar )

THE DEPUTY CHAIRMAN: That
is enough.
SHRI B. R. BHAGAT- Now

7z &% A 7T 9@ Ad €
hon’ble Member, Mr. Bhargava,
spoke about the import of sulphur from
the U.S.A, s wanteq to know why
the contract was signed in such a
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hurry as to incur a loss. I shall look
into this question and get the facts.
And if there is anything, if any irre-
gularity has been committed, I am su e
action w4ll ke taken in the matter.
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I think these are some of the points
that have been raised, Then there is
ano‘her point. I would like to deal with
it very briefly. That is about the
Rajasthan Canal Project. .I would
not like to go into the details of 1t
because the details of the project are’
already known fo the House; it nas
been given several times here. The
position is that the work on the pro-
ject has continued. The work has
not stopped or been dzlayed. The
work on the project is continuing as
before and has not been stopped or
slowed down as mentioned by the
hon’ble Member.

It may also be mentioneg that in
respect of the Indug Water Trzaly,
India is making her contribution of
pound sterling to Pakistan, The con-
tribution is supposed to be made in ten
equal instalments. This is an obliga-
tory payment, and this has nothing to
do with this. We cannot get over that.
I think it will go against the grain
or the honour of this country that
having come to an agreement we
should back out of it. There is no in-
tention of doing so; we will not back
out of it. But the fear that it is going
to affect the Rajasthan Canal Project
or the tract that is being converted
into the granary of Rajasthan will be
stopped or slowzd down is absolutely
wrong. The work is continuing. The
work will not be sloweg down and
every effort will be made to quicken
it.

SHRI BHUPESH GUPTA: It you
continue in office, the whole of India
will become a desert.

SHRI LOKANATH MISRA: Just
one point. The hon’ble Minister is
completely at liberty to avoid points
that relate to other Minjstries and that
are inconvenient. I have specifically
raised a point regarding his Ministry.
What about that?
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SHRI B, R. BHAGAT: Purchase of
tractors.

SHRI LOKANATH MISRA: You did
not deal with jit. Have you become
so much demoraliszd that you are not
even able {p deal with it?

SHRI B. R. BHAGAT: I do not car-
ry all the information. He asked
about purchase of tractors for which
foreign exchange has been given, I
do not have that information with me.

SHRI LOKANATH MISRA: Why do
you not collect it?

SHRI B. R. BHAGAT: I will give
the information to the hon’ble Mem-
ber. I am not an encyclopaedia of in-
formatinn all the time. If the hon’ble
Member gives me notice, I will collect
the information. If the hon'blz Mem-
ber had written to me, I would have
given the information. Presently 1
have not got the information, I can-

not produce the information out of
nothing.

THE DEPUTY CHAIRMAN: There
are twa Appropriation Bills, No. 4

and No. 5. I will take up the first one
first.

The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1966-
67, as passed by the Lok Sabha
be taken into consideration.’”

The motion was adopted.

THE DEPUTY CHAIRMAN: W
shall now take up the clause by clause
consideration of the Bill.

Clauses 2 and 3 and the
were added to the Bill.

Schedule

Clause 1, the Enacting Formula and
the Title were added to the Bill.

[ RAJYA SABHA |
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SHRI B. R. BHAGAT: Madam, I
move:

“That the Bill be returned.”

The question was proposed.

SHRI K. SUNDARAM (Madras):
Madam Deputy Chairman, 1 would like
to point out that we had been sanc-
tioning these grants all these years.
But at least this time it is necessary
to go deeper into the expenditure
made by this Government. Mr. Bhar-
gava has very clearly pointed out how
the S.T.C. has failed in the sulphur
deal and the Government has already
incurred a loss of Rs. 9 lakhg in the
opinion of the L.C. The Public Ac-
counts Committee recently has brought
to our notice a case where defective
tyres bought by the S.T.C. have in-
curred 5 loss of Rs, 25 lakhs. Now it
is scandalous that these tyres have
been forceq on the Defence Depart-
ment. Then the other day the Com-
merce Minister has said that in the
varn and fabric exports there is an
estimated Joss of Rs. 16 crores.

THE DEPUTY CHAIRMAN: What

you are saying” is not a third reading
matter.

SHRI K. SUNDARAM: 1 oppose
this Bill. At this stage it is no use our
pointing out these losses or doing any-
thing. Just now the diamond mer-
chants all gver the country are oppo-
sing the sanction of licences to the
tune of Rs. 20 lakhs. This means a
lot of foreign exchange loss and giv-
ing room for corruption. These licen-
ces must be stopped. There is no
point in, the Auditor General or the
Public Accounty Committee coming
forward after two or three  years
pointing out defects when we cannot
do anything. Just yesterday we saw
one Ramgopal Gupta and some cother
Gunta got away with only the cancel-
lation of their passports. Therefore,
Madam, I sugegest that there must be
concurrent audit or some other imme-
diate <teps must be taken, when, this
House points out some defects, to stop
these 'eakages; otherwise any amount
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of grants that we may vote will go
down the drain. This will make up a
tew crores of rupees at a time when
we have to pay tor the food that would
be imported, tor the cotton that has
to be 1mported, or techmical equp-
ment that hag to be imported to keep
our indusiries going.

Madam, our exports have fallen to
a very great extent and there 15 no
sign of any help forthcoming imme-
diately. There 1s no use bolting the
stable after the horse is stolen.
Therefore 1t 1s all the more necessary
that very strict and stringent mea-
sures must be taken to stop the leak-
ages 1mmediately and forthwith.
Therefore this sanction should not be
made just now.

SHRI BHUPESH GUPTA: Finally
we can only make general observa-
tions. I do not wish to say anything
nor 1s 1t necessary to say much now
on the eve of the general elections.
I think the best course for the nation
would be to give a staggering blow to
the ruling party and put it out of
office; otherwise the country has no
future, certainly not in this national
economy. If ever there was g time
when any Mnistry should be given
a new name, the present Finance Min-
istry should be called the ‘Mmistry of
Bankruptey and Liquidation;’ because
this is what they are doing. They talk
about economy on the one hand as we
have been told just now; on the other
hand they are indulging in thoughtless
expenditure wastage and so on. They
talk about arranging the economic
affairs but they are now mismanaging
it all along the line. Therefore, I say
a change is needed and the country is
itching for a change and, therefore,
it is very very important, more again
as we speak on this Bill, to remind
ourselves of where things are going
wrong. It is not because a particular
office or person is bad. The whole
thing is going wrong because of the
entire system over which they pre-
side, because of the manner in which
they are rurning the administration,
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because of the callousness, cynicism
and decadence which besets thus ad-

munistration, the national progress and
advance 1s relarded. To-day this Gov-
ernment 35 dragging us down along
with 1t. 1t 1s a strange thing when
bublicly 1t was known to tne worid
that the Prime Minister of the coun-
iry did not have confidence in the
Finance Minister, there was a melo-
drama of resignation being given and
taken back and everything remains
where 1t was as if we are looking at a
picture of Johnie Walker. That 1g
what is happening. 1 would

have
thought that after the public exhi-
bition of lack of confidence by the

Prime Minister in the Finance Minis-

ter of the country which has not been
denied by the Prime Minister or any-
body in authority, the Finance Min-
ister should have himself said that he
would no longer continue in this
office. If I were the Finance Minaster
I would never even cross the threshold
of the Finance Ministry in a com-
parable situation but they stick to the
office. This is the trouble and do you
think that from now till the genral
elections people can have confidence
in this Minister at all whken he has
been told by no other than the Prime
Minister of the country ‘You are not a
suitable man fer the Finance Minis-
try’. Whether he is suitable or not
by other standards, T am not con-
cerned with at the moment. Therefore,
I say that things are going very worng.
They are demoralising the entire ad-
ministration and the Government
and why was it done? |t was because
the syndicate operated. There are syn-
dicates, groups, alignments within and
around the ruling party and I do not
know today where the seat of autho-
rity of the State Power is. T do not
know but previously jn the Suth B'ock
I could see it in the chair where
Jawaharlal Nehru sat or in this House
there or in the Prime Minister’s room.
To-day T have to look to the seat of
authority and power in Jantar Mantar
Road or in Sanijiva Reddy’s house or
in, Atulya Ghosh’s Canning Lane resi-
dence or at other places and find out
i where actually the power lies. That is
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the degradation of our public life.
What else could be a greater deca-
dence than this public exhibition day-
in and day out that these men can
only take a collective decision, these
men in authority and power, only
when they have settled their factional
quarrels and come to an understand-
ing with each gther over the breakfast
table or over their dinner and then
come to certain conclusions. Are we
running this great country in this man-
ner? Is this the way to run a  great
nation like ours or to run the finances
of this country? Not at all. In Mr.
Sachin. Chaudhuri, the Finance Minis-
ter of the country, we have not the
slightest confidence just as we have no
confidence in the Government as a
whole. The entire devaluation has
failed. Yet they do not have the
moral courage to come and tell here
that they took a wrong step for which
they are sorry before the nation and
they would like to mend their ways by
remedial measures and other things
but still these people, outmoded peo-
ple, in position of authority small men
in high places, want to tell the nation
that what they did was good. No, not
at all. The entire nation has rejected
it. Up till now not one Congress Com-
mittee in the country has passed a
Resolution endorsing the devaluation
although at the highest level in the
Government it has been endorsed.

Before 1 sit down I woulg like to
say that I do not want to say ‘God’
because 1 am an atheist but what to
say? Somebody should save us from
the hands of these corrupt, inefficient
power-loving Government which does
not know how even to manage its own
affairs. We should be saved from the
hands of the Finance Minister whose
appointment came not because of any
merits but because Atulya Ghosh de-
cided that he should be in the Finance
Ministry as it would help collection of
the election fund. I am told Mr.
Chaudhuri is busy in Calcutta and
other places helping his friend to raise
the electio1 funds. Tt is a  serious
charge that I make. Let Mr. Chau-
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dhuri deny that his appointment was
not motivated by the desire of the
Congress High Command to facilitate
the fund collections. Therefore, I sit
down. As you say I do not know what
to say, I do not know.

THE DEPUTY CHAIRMAN: Do not
say anything. You said that you do
not know what to say.

SHRI BHUPESH GUPTA: I am full
of indignation and anger. So, even
my language, my power of vitupera-
tion, whatever language commond I
have got fails when I look at this Gov-
ernment of utterly corrupt, imcompet-
ent people running the country and
holding the nation to ransom, a Gov-
| ernment which rules by hooliganism.
They are arresting M.L.As and Mem-
bers of Parliament everywhere, in-
dulging in hooliganism, telling others
to be non-violent, themselves being
violent, having a violent posture all
the time. Therefore, I say ‘Hell with
this Government’ and the sooner we
get rid of this Government, the better
for the country. Will you share my
thoughts, Madam, in this matter?

grewmfa ¢ s T o
faa g1

St THTEW ¢ ZH A 99 @y

ITRAfT ¢ g @ oaf Afewr §

oft vFATCES - F qE o wE
FWT § qAY I FT AR |

T qAT-GT: AT ST oFw
GEUNIE IS G U Eo S I LSS
A Fee qifermefaE § )

SHRI BHUPESH GUPTA: Sy you
are a veteran Deputy Chairman,
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st TEAREY ¢ 3N g F avTg

N AGFT IZ T HEA = 997 Y

fgaug § 9o T & 4 arfs gaw

9gHT QU FAT9 I | OF FOT TIAT

TAFA 33@ FT AT gAT B | =W

ZhwFT MAIFT uF agq 3 Afa®

>
Q. ..

IgaamEfd g8 Afem § a3y
AF AT TE AT qHAT |

5 e B st «9ad
7 fagna ¥ @7 9@ O WA R
S

S fto W WA :  F-JHY

SRkt
st qeREe g, gue 2 fEa

s o WMo WA ¢ W IV

g Y FE 9@ |

IUEHRY : IUE FAX AGT AT
Fq1fw oM F@r A8 § )

=l TRAATIEW ¢ q1 ZEA SATT FT
faar

N AFEIR qEE WA TR
# 21 st fHe st

S| THAATAN ¢ HT TF AT
I AT Z A T I I AR F
IET FE FEA F G I
wifaw @ & o o gama &
IE A | AT TEE 98d Qo Yo
Fo AR AR H AT TV
gt T 921 St R i aEe e
F AR F EF W § TER F IO
HEaT 97 | ¥ Iq% g9 ¥ e g9l
F  UOTH FI THr SAJEAT WA,
g€ &, 5 mEaR § g agr, fF A
FA JITH AT W@ TG @A fF g
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I FGT qF qA g\ F FA AHM

THT 929 | g9 9T IITAT §, AT

¥ garfeaT a1gw T .. .

Irewmfa ¢ X ag a1 92 dfer
g | ag W If=fare ® s
T FY aFY | sfeTlm @w '
f a7 9T g, 9% AfewT ¥ 9@

st ToARE ;o ag AwTHET wey
Sty gafaa g1 11 fearmax
1965 1 s gaEifsar ¥ @y fw
AT T & o TId ¥ qu™ qar
Y AT TEKT AT FT GG qre
F f Svdsm @8 @ ofw w
F @ HIAT AT

THE DEPUTY CHAIRMAN. This is

not relevant at this stage. This is 1irre-
levant.

Wt THAAR@D : qE IAFT W
Sl

gmafy @ w9 Afesw
Yag feEe sgrag ?

ft TEEREw - g Qfer F
¥ fdae § S g aared |

Y

St AFET SAqE WA 2 WFE
HX gfedave ¥ ToATET S &

FIE AGAT TS |

&t ToREw ¢ dEa oI #
YTH IAT T /AR JAr ST F fawnr
F ar N, A5 ag wg I F
gara femede W § wmfed 9
FgT I Fafuy uF feaede § fomy
yomw g g 77 fer @ Ak &
oF HIH G417 (4T O 7R wAAY
qeT ¢ A IAFT F1E T419 ALY

THE DEPUTY CHAIRMAN: During
the thirl reading you can give only
general advice.
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5t THALAN @ IGHT T2 1S
vaE 98 o ®ifE 98 9w &9
g IS o1 | = 3T WA S
feaw T AT SrexANAA €T3 & oA
2, g™ ooy qQerr fmdr ¥ & §,
T T K FA UF T o RS-
Foaw frur § 5 oo iR § ol
I IER ARG WET WA ) A §
qg AT wRar g 5w I #r S
AT B G FT ag wfaETT & g
g & 7 wmfau & &g AW g
fF @ a@R &1 w497 W A
e s wfey 1 zafew AEEET
¥ qriferdlt & @I { M7 & 9L F 907
FE AT AR F

SHRI M P BHARGAVA On a
pomnt of clarification, I want to inform
Sh.1 Rajnarain, that n this very
House, 1n reply to my question about
the same student, the Education Min-
ister has given the assurance that his
thesis 1n Hindi will be examined and
will not be rejected

SHRI BHUPESH GUPTA-
Bhargava, you are always helpful

Mr

Ht TEEREW : §F o W
TR I AT g AN fx A g
fovear wely St 7 Ug AR ¥ Fgrg,
wreTEe T, a8 g e § A A
gead w=A A% FEWEEd
e S S R b O v
TR WH S TqE T@ FAT F, TR
o WIE WEE FE @ F T A

IqawEfd ;. SEET
SIS GIE R I

9y #Y

o TEEREY ; SEE Ay A
T § ——m
“the students be deemed not to

have taken to examination in these
subjects ”

|
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gfaems ¥ a7 foar gon & f5 fR=y &Y
wifg &1 1wl FwE fawha
afewTr a8 ¥7 ¢ 7 R A ey
¥ gYT [T AT IAFRT AGT GET ST
g UF AR g @ A THE
geag ¥ Wgr femm sAr =nfgm oo
@ & ag A =W g R e

¥ 39 aTX § a4 aifesr g 7

IqEAfd w9 & gg 9
TETHE |

Y THRALEW ¢ Faa = fwme

FT 0T AR T Ao

gl FEw @ fasAe
I guT FT faE |

ot TEARES ¢ g e

AT g fF owmER ¥ owew Ao
giaa™ G AT IqEF TR { G
F qa7 qferdt § wifE TEA ey
F aR ¥ S 0 amd we o, seE
q99 ¥ T g 9 9a7 siedy
sfawr mdr 9 #fade AT uF FEIwy
@ g fr mam weaee fmar Wy
AT, IAF qI9 ¥ FB A7 gr arfgdr o
¥ ag AT =g g frawad & Sy
UG 30, 40 TAW T & BV
wiufg ¥, 9% s @, )
FLE T A1 G0 § S7 9T WRLER
F 39 AT G A, A FAT T A7
fears &y o1 wWr g 7 s & @
AT FSAT A § Al ATHH & FAT B
fau sog AT 1 AT TAYT AT WA
27 79 9% a9 & R ¥ g
FAT AT AT Wr § 7 Al F wgAr
IEAT g 6 oW g # uF gar o
F7 fogr sty
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F aR § g #1 fzarg v arfawr
F g ? ¥ g8 JWAT ARar g &
FANT & fedow F ary § =wdr
ghar mdT &1 9 qrfadr g ag faega
FUEA g 1 I8 e qifaEl
F A gu foas o o &1 @q A7
ff 99T AT 3, T A AT IO
FG AT OF 0% ¥ FiE femr g
Hk 48 q@R Jg Jo qEEL I
feer 1 w1eT & fo¥ gug § safay
IR W UEH qAT S S | @, A2
TACEHATFT &Y Fagl AT THAT 8 |

¥ ag FeT I g & o A
&t Y 3w qE F A AT B OFG
fawara feemat o1 f& T @} W
FIEIL 1 G F1 fa@r @ g
TR EATS A8 amw g fF sfmar
sfewr S @ o arfew #1 faar @ 6
o =HE qfaaT #1 # o&AT A8l § |
# gg ST wEar g R ooeme Wi
g¥mz 1 fow @ & ST g,
IEF G A g A FAT At

zq% AR A FAT FUEET F @rg ' |
qg AT =g g 5 o s S
sk fawr S & ax § S FH-

I & W i qg FOEE N AT
T

?

FEEIal : TR q faee @ &
g

st oMY ;. gafaw § 48
FEAT ATedT 3 % T EXFR A CF
&7 A fear s
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SHRI B R BHAGAT: Madam, 1
have nothing more to say except that
the hon. Member over there has
thrown a challenge that he will go to
the polls and the people will decide
Certainly we have faith in the people
and the peéople will decide In spite
of all the imaginary things that the
hon Member has raised I may tell
him that these things are not going to
fool the people The people are intel-
ligent enough. He has thrown z chal-
lenge, as I said, and we accept 1t But
in, a comparable situation i1f a chail-
lenge 15 thrown in that country in
whose 1deology he believes, the gov-
ernment would not go to the people.
Only this Government says 1t will go

to the people and abide by their deci-
sion

3908

THE DEPUTY CHAIRMAN. The
question 1s.

‘That the Bill be returned”

The motion was adopted

THE DEPUTY CHAIRMAN Now I

will put the motion about the
Bill.

The question 1s:

‘That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated Fund
of India to meet the amounts spent
on certain services during the finan-
cial year ended on the 31st day of
March 1964, in excess of the amounts
granted for those services and for
that year, as passed by the Lok

Sabha, be taken into considera-
tion.”

next

The motion was adopted.

THE DEPUTY CHAIRMAN: Now

we shall take up the clause by clause
consideration of the Bill.

Clauses 2 and 3 and the Schedule
were added to the Bull.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI B R BHAGAT. Madam, !
move-

“That the Bill be returned.”
The question was proposed,
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SHRI BHUPESH GUPTA: Madam, I
do not want to say any general thing
now. I oniy want to urge upon the
Government to take seriously the
drought situation in Bihar and Uttar
Pradesh. They should make all forms
of assistance available to the people
there and this assistance should in-
clude food, certainly, What is even
more important is that these affected
areas should be declared famine areas,
because the Famine Code should
clearly apply there. The Chief Min-
ister of Bihar has stated that 38 crore
people are affected in Bihar and the
Central Government has stated that
taking the two States together, some
70 million people are affected. This is
.a very grave situation. Therefore, even
if the elections are there and other
things are taking place, the Central
Government should render gll assist-
ance to the drought-stricken and
famine-stricken people of Bihar and
Uttar Pradesh and elsewhere. I
strongly object to their not declaring
these areas as famine affected areas,
because you should declare them
famine areas in order to own up res-
ponsibility and unless famine is de-
clared in those areas many of the
things that need to be done cannot
be done. Relief is important and at all
non-official levels. Otherwise you can-
not even touch the fringe of the prob-
lem. Therefore, what is needed is to
mobilise the entire resources of the
State to the maximum possible ex-
tent. And if that is done in a proper
way then cooperation will be got.

And finally, T may tell you that
many things that are sent from here,
foodgrains and other things, are not
reaching the villagers due to corrup-
tion and malpractices at the inter-
mediate levels. Various people are
taking them away. The whole thing
has to be treated as on a war footing
and this problem should be dealt with
as a socio-economic task in which the
best endeavour has got to be orga-
nised and I think the Government
owes it to its own conscience and to
the nation that in this hour of great
distress ang tragedy the whole
nation’s strength and resources
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are  mobilised, that the entire

resources of the State are mobi-
lised to bring succour and relief to the
suffering people of Uttar Pradesh and
Bihar and to bring about a basic, eco-
nomic change so as to make the people
less vulnerable to the onslaughts of
nature, and in the present case it is
not only nature but man is also res-
ponsible for what is happening.
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710 § I AR fqar o, # 93w
FTr 5 9f9a & ammw ¥ avET #7
e & M7 AT g0 AIT ST Ffeq-
QT FTATFC | WA FC00 F Ffas
2 AR a8 AHT =g AT ATH & &1 AT
FAA AT F1@G F g AT g WA a7
TAT F & AR AT TEL AT &1 FF
AT ITqTE AT § W FNT 2, STetaan
g, s fgere o #faw 81 595 T
¥ g g a8 ey g wna
S g1 &t s faears fefie e
S g ST AT FrieT WL FATT HY
g9 feamr afgu fF gnog X @
g1
T AT AT AFL FH FOA g @
F79 F faq ot ag7 a%z gy g9 A
atg @ g ufnfagm & sa% fag
M EW AU F AT AU q@r & fag
AN § g9 TEE! AT ATES )
A THFIT § T 1Y 70 a8 vafgdy
gizfede & A gu &1 g =418 w2
Zfe FIawT S a9 § suw «feg
g1 g, axfwEt & stfer o &, FeEr &
oIfey g &1, 78 Uk A9 § o7 g9g
TSAATENT Ft 78 T3 & fF $5 918 717,
A JT /T AT TAT FAZT F——H|ITT
ZARAMET AT AET TAEET F 59
FFT q'T q&T FgA AT T FUT &9
FT AT ag AT W IqH § F7 Ie
AT STAT T, FAT AGT FIAT qG AHTL
AT Ty 8 1 AfFE F a9
fF ag TqaT T A FAQ § qW FAC
AT 3R 77 =T w7 wrfgn R
fo avg ¥ 78 a3t 7=t fem A1 @ 3w
I WIS BIAT § ) uATed fedt 3%
T & WL ZFA 37 AV ST A1 AT
&t ag faega AFAT AT FIAT E AL

7[ 1 Hind: transi—t_eratlon.

[3 DEC 1966 ]
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Approprwation (No 5)
Bsll, 1966

TR I A faw S
TAAT FST FHH AT FAT 2, TAAT FH SAN
FT & | TN AMAA I FT g7 FFear
7, ALHY SF T a4gr {Fewr mw fF
AN FST T &7 FEATAr g foman
TEHE 1T FFT, GEAH TH T, FAw
aw &< faw aF FfFET ;v w15 vamA
TET T | AW FEH T IAT E
¥ g oo F@ F a8 T 7T A
gAY & FIX 98 "anAr g fr oy 9y
Feafaez, q9Fq qrafaez aef, waa
AT AT THTS &1 FL I &l AILAT
F1ET X qg AEY § 5 IW FY wArs
R g Fmg R A g A F g7 q
oEd ¥ A FAT E F T0A F2owm F
TA A1 G T § IART a7 FL AR
forer avg & " AR AT T WA
I3 @, 98 F T 9T g1, | A
BT Fo gl, FT T 9EATH g oA A
ofem & Freeaw, g5 Feeasd 0T A9
TrUFed g1, 9T FI 39 9T e
Fa7 =nfgy #tx =@ faT e &= =z
fo @ A 3999, I FT THAT, 3@ TN
fewrord, 3w &7 FgEA IW @ W
weaY g fF aw &t fewrwq & arer
faat o q gFR fFar @, s
T & | gfers &1 3 §E ¥ I3
3T M1, Ifaw #7 39 9% § 91w
T g 1S qOREIET I TGl g AfFHT
WS ATEHY AT AT & AT 48 T AT
FETE

3916

g, § oa% g wrz AT fafaee
qTEa § TE afeh AR geE A, gOHTN
qret & TE-TAET § AIRAHT TTEATE
F&7 % 77 a8 OF AT & @ GH
AT AT N T ET o I AW 2 fera
@A AR TD@T F FE TV AT ALY,
TrAfRar JT # FE A Tl ARy,
9 AMAA dF F AT KT AT qEA
AT TG WL A5AT FH fwaa aF w1
T dTEl TAA FT ZX B GqTHA ATAT



3917 Appropriation (No. 4)
Bull, 1966
[t wrager 7]
I qBT ATAT F15 AT AN 59 TG
g vafmuwdr afzfede & af@ A
e fen wrorww & wfw @ 9-
Earfran g€ o wrE faew ® S g
qHE I3 AR GG q[@T F 2T, A,
AzH, AW Tf@ 78 AT § 5
qg TH A9 FT AAT FIAR I A
#1¢ HEAT F39 IS0 AR AL Qv
# oz wrrar g fa oW @@l ol Ay
AT A &, AW TR AT FT TEAS
q a9, TIAATTA ST F TFAT 7 a,
A ST W W1 gRAd TR 98 989
dF R A IFF IS HATH HT AL
TR N | AW 42 W GEY g7 fRer
I 79 TH TS 30 BF LT JHFT ST
ST FAfFT gW AW FT AFAE EAIT |
gafen ¥ AweewT e ¢ e
g ATAN T FT 9&A, TIA T
T T2 T @I BT FI JE T,
foFgarE o1 g% 71 fow T & =W
2 F1 34T I3 & 9T 7w IIM4AT AT
AT g UHT A9y SN AR gafaq
gy e fF T a § fee g § &
60 Y TET I 357 & AT § gHuT TS
1Y foee sl F| T A8 &Y {orar,
faeg w1 3w & foQ oF ST F7 98
TG ggmT, fasr wg fede el
&y g, fer @ e O w71
fromr w& 3w A A 3w &0
Fo qar T8T & 5 AR w ww da @
AR IEIUEREAC I L B i B e -
U I FATH T FAT 1T @Y & S|
FEd 9T g1 § ) THfAC A 9w fER
gt wear g fF 9@ AT qrtery
F1 929 | 92 3% g fF W amwd
I TA ¥ AT Ay I ] aF
@A ATl AT § A T A AR B
fF 3% 919 qUET T8 i AR T
TS T JIAT ATET HIT AR ATHT
& =rfew 59 @ #1 fF erarend o
I AT S ST g IS & I

|

[RAJYA SABHA] Appropration (No. 5) 3918

Bull, 1956

7 a8 fo% geetar o & & afes
R R 9 s a5 a9 @ 3T 9%
UAA HIH F1 Fifaw &A1 Aizw ]

S TRAATCEN . F=|, O foez . ..
IJgawia . gy g faee ?

M IwwTAT oy oy AfaEy,
FART AT 2 fear 1T o9 oy aga
T WY ..

AN oW AT qF o
AT TNV A 7L AT FEOT
T Y8 FAT qHET g1 AT ¢ | AT
Fgd A1 7 gr9q =7 7T |
THE DEPUTY CHAIRMAN: 1f you
have something new to say, you say

but just getting up every time is not
proper.

H UANTEAN © 79 W @3
g a1 o g AT £

st dlo WiTo WA : TG THH
e g

Jagarala @ g, 9 o a9 §

A TRATAN : ag F W9 ¥ G@GI
g1 =T F T qA FS [F 99 gH @
I ¥ AR uF wex WY g7 TEY FT U &
aut ;T a1 AT R

JraAnfE gz I T § 1 uE
g% Ofer & 7 39 ¢ & weew =
qH g 1

A TARATAGN &7 F FT AT A
qraw o ?

IFNEER . AT HT AT & ar
Tt ) I will give you only 3 minutes.

S HARTAN. S 2o 2l TS
g1 § v gra feaEs w31 9 g
ot W o § foF @ o g & W
ag URE AT g, AR a8 @A v
gAT 8, FY AT 997 Wy g 7 4G
AU GH I § | ZHIG @ R &
I qUT A FIE qWIGT W T R
T g |



3919 Appropriation (No, 4)
Bill, 1966
st srgar W o qiA (ToE)
CECICANE- S

ot VAN TAN . AWAET, g FY
gftar & F1% oF A9 aar T
I & 31 AT X & | TR FT S
FAT U T FT Z1F 31T 2 98 &
I g, 9g9 WX AL TR FHI
I AT IAFT TIT HIT AT KT ZY
21T € a8 £ & gfag #IT F F A
FAY AT F9 F Y T 99 LT AL
MHAT & g |IT FE 0, ar fwear
g | gfarw A A f
AT R/, TAWEA § o0 gY A€ A
FAATET ¥ F¥ag T5g &7 &7 gearer
FIA ZT AR SO fag waR wew @
ST &7 37 WET &1 | g9y gl AT 8
& g0 TR & R a1 W@ o
ARTAY ¥ 7% T AIAIC T4qrfaq FY
UGS S i e R i
g ) R T F o wEA aF ahe
T T gEATT HT & g1 AR TF THIAT
A7 7 T g1 FE W | AZ qAT FEAT
g% & wRaay 7+ § g § 7€ Ao
T TR IfE #SH X WS FW g
AT faeand gu =t 919 | AR g@
JHT T AT 9 TH A w9
Ig ACEIL 99 qgT & 7 AT 7 Fgr 5
FE AT ALY AT, FE T AG
fremr g # gfew @ gfew
afq farER” FT AT F9 gu
T IJGT FIAT A I@T |

# 9 gy TAY 9184, W [ S
T STETHATE 927 T &I AT FUT &
e ST 39 gUT 9T AN @ W g,
ST JqraAt T Arear g fF ogw #
oqr v & fF s« w9 zaE
TR A UF wgad frar &, fagig s
&7 | fagig 3V &7 &7 giar &, U FeAT
fadlg ok uF owr fagig | R
fagtg #1 aaww § g% wfg A af

[3 DEC. 1966 ]

!
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Appropration \No 5) 392¢

Bull, 1966

Tt fagig giar at FTE AT a7
ST | FfERT wT a7 AT SAAGA FX
o foadlg #0 W & 1 ag vg@a W
TWHECF MIA I | 8, ¥ @
TYT T IBT FI FHH! TFA KT @A
TMgarg | WA A gA Iy fF oA
ST gzATg A7 9 A . L.

=t dfo W¥o WAA UTRHA AT §
TWH ¥ AqeR § 7

A TANTAT : F GF FT 09
R FIferar | gIwIy 9847 & |7
JIAIH FT AT FC & ( T (797 T
ey AT E 7 AT fraw qT Fed §
A TR QR AT F1FT T AL
AT FATEY 12 F AT o vy ?

M dfo WrTo WAT  HIT A

frer

A THATAN . Jg AfTAAT TETT
qg A3 @R, Ig AFEAT T,
R far Y avm AT & ¢ 33
THEE AWK g,  FeEad™
& 7 |

§¥ gH w9d fawa #1 o1 =8 &9,
JH O AEA | AWAET, FE ARy
Y yF fagig | Fwerd a@F &
wfeat F ST argw & =T H1 g HT
wgAT F ST 9T Ml qE AT
ST ZAT SR AT qAT FT foa-
fady 1 W1 oF ;AR WL 18
ard@ F1 1T ATAT AT IEHT AR
T gar & gued foar | @ s
W F 12 -13 9ar ¥ gfow awT §

ERCCICIE SR (CE I | R i
qW O )

o Tawram : feeelt ¥ A7
FYHTT w1 8 6 agr 3 gfew fre



Modification in
Notification

[ Traw T

AT F BT F HATS
TAFT FIAT fAGE FU W7 IAET
FEAT AF AN A AW F AT TF

fag #Temasty am & (9@ @
qg ATEX 91 2 | 3@fed | FgAn
S R oag gwwT gzEAsrd §
St AT FoR fagig v sreETaT & @
& A ;A FHAT & T IFHT G
g & faardf g, M 3 weatew A,
g 3 aerEmwaArd g, W |3 o
qI ZT qE ATHTL AL T

w@dl % uF J97 A9 ¥ @9 Fd

3921 [ RAJYA

FT I¥ AT fEr o qu "
o areT F ary
SHRI BHUPESH GUPTA: What
about the guorum?
(Quorum bell rings.
S AT ¢ Ay afr

ST FIT FT THY AT JT FHZA7 T
§ g o9 FT AT . ..
|

SHRI CHANDRA SHEKHAR: How

is he speaking? Le: the qx*orum be

-there.

s TR F I aj[ LGS
gI SF dYz FT qRT JICA | |

|
SHRI DAHYABHAJ V. PATEL: Un-
fortunately the Chief Ministers are
holding the guorum in the | Central
Hall instead of in
Chamber.

ot TS 2 #
AT T FARFAT § AT WE JQ T4
|IT AT AT AT ATEAT E| 1w
el ITLT FIW F AW FHR q[F AT,
fage & 97 g 9T WU | S
S gEEE T AL F @Ay F o
F ART A d @Y &, AEW fag
T T§ &, AFEr I A @, wiaq

SABHA] issued under Companies3922
Aet, 1556

TE g7 qEAd AT 9N e w1 A
TR yftged ¥ AU aw@m Sl
HqEdl & | EAtag gq 37 faen & |

THE DEPUTY CHAIRMAN: Now,
there is quorum and you may stop.
Any reply?

SHRI B. R. BHAGAT: No, Madam

‘THE DEPUTY CHAIRMAN: The
question is:

“That the Bill be returned.”

The motion was zadopted.

MOTION RE RESOLUTION RE-
LATING TO THE MODIFICATION
IN THE DRAFT NOTIFICATION
TO BE ISSUED UNDER SUB-
SECTION (1) OF SECTION 324 OF
THE COMPANIES, ACT, 1956.

THE DEPUTY CHAIRMAN: We go
on to the next one.

SHRI M. P. BHARGAVA
Pradesh): Are
lunch?

(Uttar
we nol rising for

THE DEPUTY CHAIRMAN: I think
the House should sit through. Since
we are not keeping to any time-limit,
we shoulq do away with the lunch
hour altogether.

PANDIT S. S. N. TANKHA (Uttar
Pradesh): It was already decided that
the lunch hour would be one hour
instead of one and a half hours.

THE DEPUTY CHAIRMAN: I would
earnestly request hon. Members to see
that if we can keep to the time-limit
prescribed, then we could indulge in
having the lunch hour. If we cannot,
then we must be able to sit through
and finish the business. Legislative
business should go through according
to the programme, because it is made
in consultation with all the Parties,
But we have not been able to do it.



